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Application is admitted. Issue 

usual notice • Call for the records. 

List on 8.6.2001 for written 
stathment and further orders. 

7  
Vice -Chairman 

Present : The Horble Mr Justice A. 
Agarwal, Chairman & 
Hon'ble: Mr K.K.Sharma, 
Administrative Member. 

The applicant is an as pi rantfor: 

promotion from the cadre of Manipur 

Police Service to the Indian Police 

Service, In the selection held for 

cnsidering the p.mvutiom Any, candi- 

dates for promotion on 20.12.2000' 

the ap)licant though was recommended' 

by the State Government for promotior 

has not been selected, whereas respon-

dents N. 6 to 10 have been se1ectd. 

According to the ap)licant certain 

adverse remerks found in the AOi 

A 



0.f 	150/2001 

2S. 5. 01 
(Imphal) 

of the respondents No.S, 9  and 10 but 

their names have been forwarded by the 

tate Gvernment. In the circustances: 

though ineligible on account of the said 

remarks they have been selected. in case 

of their cases being considerd the 

ap1icant wi 11 also be ntit i.d to be 

promoted. This is thr substance of the 

case made out in the O.A. to issue a 

diretion to hold a revw 

Present O.A. has been admitted by 

an order passed on 8.5.03 and noties 

have been di rected to be issued though 

Hr .L'eb loy, learned 

accepted notice on behalf of respondents 

and 5, who are official respon-

c1ectts. Thc rest of the respondents h?ve 

not so far been served. In the circum- 

staie the present O.A. is stood over 

in order to await service on unserved 

resoondents and for aforesaid official 

resondents to put in their reply. 

. 	2.. 	v 

w - 

17.7O1 further ?cuz ieeke time is granted 
tohe respondents to file uritten stst* 
Mont e  

List an 14e8,2301 	for order0  

LL 	 1 
Member 	 Vic.Cjti 

: bb 

..: 
, 
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Nots of the Regtry - • :Date 
	

Order of the Tribunal 

	

14.9,01 
	

Li.t on 13/9/01 to enable the respondents 

to file written statement, 

GY %L L/I  h 	
\Lak 
	

Member 
	

Vice Cheirman 

mb 
15.2.02 

mb 

Pleadings are complete. The case now 

be ljsted for' hearing on 16/10/01. The applicant 

may file rejoInder, if any. 

List on 16/10/01 for hearing. 

1• 
Member 	 Vice-Chairman 

rt 	c 	• 	 1cv\  o 

(6 
-tii 	

- 	 4L 

HI _ 
On the prayer of learned counsel 

for the app,licant the case is adjourned. 

List again n 15.2,2002 for hearing. 

Member 	 Vice-hajzman 

List this case alongwith O.A. No, 

63/2001 on.21.2.2002 for hearing. 

rIember; 	 ViceChairman 

mb 

1 3,9e01 

4 cD tt 
	 10.1. 

cn the prayr of Mr .K.Shprma. 

learned senio counsel for th applicant 

the case is âjourned to 22.3 .2002. 
q 

N 	r 	• 	 • 	 ViCe hairman 

1 
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0,.A. No. 150 of 2001 	' 

Date ( 	 Order df the Tribuna 

	

21.2,02 	1 MS.Sarma, learned counsel prayed 

roe adjournment ror little accommodation 

in this matter on b ehalt or Mr. B.K.Sharma 

learned Sr. counsel for the applicant. 

Prayer is aljoi,ed, List on 26.2.2302 for 

hearing. 

Member 	 Vice-Chairman 

mb 

	

26.2.02 
	

On the prayer of Mr B.K.Sharma, 

learnecd senior counsel for the applicant 

the case is adjourned to 22.3.2002. 

I . 	tCL( 
Member 	 Vice-Chairman 

pg 

28.3.; 

- 

Civ\t\ 

(t/V 

(T.eo 

r 	/ CCL 

2 	Judgment 	pronounced 	in 	open 

court. The application is dismised,.No 

order as to costs. 
/ 

e be 	 . 	Vice-Chairman 

nj 
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'• 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

'—Original Application No.63 of 2001 

With 

Original Application No.150 of 2001 

Date of decision: This the 	-tk day. of 	2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

O.A.No.63/2001 	 it 

Moirangthem Mani Singh, MPS, 
Working as Superintendent of Police, 
Vigilance & Anti Corruption, 
Manipur, Imphal 	 Applicant 
By Advodates Mr B.K. Sharma, Mr S. Sarma 
and Mr U.K. Nair. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Home, 
New Delhi. 
The Union 'Public Service Commission, 
represented by its Chairman, 
Dholpur House, New Delhi. 
The State of Manipur, represented by the 
Chief Secretary to the Government of Man.ipur, 
Imphal. 
The State of Tripura, represented by the 
Chief Secretary, Agartala. 
The Selection Committee 
(for selection of MPS officers for 
promotion to IPS, held on 20.12.2000), 
represented by Stiri Mata Prasac3, 
Member, UPSC, 
Dholpur House, New Delhi. 

6.. Shri D.L. Vohra, 
Director General of Police, 
Government of Tripura, 
Agartala. 
Shri V.C. Goul, 
Inspector General Border Security Force, 
Government of India, 
New Delhi. 
Shri N. Nagaraipam, MPS, 
Commandant, Home Guard (Valley), 
Manipur, Imphal. 
Shri L.K. Haokip, 
Superintendent of Police, 

	

Crime Branch, Manipur, Imphal. 	......Respondents 
By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
Mr R.K. Lalit and Ms V. Gyanpati Singh for 
respondent No.9. 



V 	0.A.No.150/2001 	:2: 
	

( 

	

* 

Shri A. Rajendra Singh, 
Working as Commandant, 
9th Battallion, Manipur Rifles, 
District- Senapati, Manipur. 	 ......Applicant 

By Advocates Mr B.K. Sharma, Mr S. Sarma and 
Mr U.K. Nair. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Home, 
New Delhi. 
The Union Public Service Commission, 
repres-ented by its Chairman, 
Dhol.pur House, New Delhi. 
The. State of Manipur, represented by the 
Chief Secretary to the Government of Manipur, 

• 	 Imphal. 
The State of Tripura, represented by the 
Chief Secretary, Agartala. 

• . 	5. The Selection Committee 
(for electiofl of MPS officer'for 
promotion to IPS, held on 20.12.2000), 
represented by Shri Mata Prasad, 
Member, UPSC, 
.Dholpur House, New Delhi. 
Shri D.L. Vohra, 
Director General of Police, 
Government of Tripura, 
Agartala. 	 S  
Shri.V.C. Goul, 
Inspector General, 
Border Security Force, 
Government of India, 

• 	 New Delhi. 
Shri N. Nagaraipam, MPS, 
commandant, 
Home Guard (valley), 
Mani.pur, •.Imphal. 
Shri L.K. Haokip, 
Superintendent of Police, 
Crime Branch, Manipur, 
Imphal. 
S. Manglemjao Singh, MPS, 
(under suspension) 

r'/r-s Ph flirctor General of Police, 
• 	, ' Manipur,Imphal. 	 ......Respondents  

By Advocates Mr A. Deb Roy, Sr.. C.G.S.C.1 
N. Kumarjit Singh and N. Surendra'jit Singh for 
respondQnt No.8. 

ii 

'1' 
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V ORDER 

CHOWDHURY.J. (v.C.) 

The equity and legitimacy of the selection from 

amongst the State Police Service officers to the Indian 

Police Service (IPS for short) in respect of Manipur 

segment of the Joint Cadre of the States of Manipur and 

Tripura is the core issue raised in both the applications. 

In view of, the commonality of the issues the two 

applications were taken up for consideration together. 

2. 	The facts in brief relevant for the purpose of 

adjudication of the proceeding are given herein below: 

The committee set up in accordance with Regulation 

3 of the IPS (Appointment by Promotion) Regulations, 1955 

(hereinafter referred to as the Regulations) met for 

preparing a list of members of the State Police Service 

found suitable for promotion to the IPS on 20.12.2000 

against two vacancies. According to the applicant in 

0.A.No.63/2001 he possessed the highest merit amongst the 

persons selected, but the respondents in a most unjust 

manner overlooked his case and selected respondent Nos.8 

and 9 who were of lesser merit. Above all, the respondent 

Nos.8 and 9were placedunder suspension in connection with 

criminal cases. The applicant contended that serious 

charges of misappropriation of public money by abuse of 

power was brought against the respondent No.8 on the basis 

of FIR No.368 (7)/1993 of Imphal Police Station and a case 

under Section 120(B)/409/466/468/471 IPC read with Section 

13(20) M/W Section 13(C) of the Prevention of Corruption 

Act, 1988 is pending before the Special Judgej Manipur 

East. Similarly, the rspondent No.9, selected as No.2, was 

placed........ 
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/ 	 placed under suspension on 16.2.1998, though subsequently 

the suspension order was revoked without prejudice to the 

departmental proceeding pending against him. A regular case 

namely IR case No.322 (8) 98-IPS, under Section 121/121-

A/400/212: IPC, 13 UA(p) Act and 25(1-B) Arms Act was 

registered at Imphal Police Station against the said 

respondent and chargesheet was published in the Court of 

• the Chief Judicial Magistrate, Imphal against the said 

person.. Despite the above facts, the Selection Committee 

selected the aforesaid two persons overlooking relevant 

considerations. The applicants thus assailed the process of 

selection of respondent Nos.8 and 9 and further sought for 

a direction from this Tribunal for a review selection and 

ot consider the case of the applicants lawfully. 

• 	3. 	The respondents c9ntested the claim of the 

applicant and written statement has been filed on behalf of 

respondent Nos.2 and 5 in both the cases. Written statement 

has also been filed on behalf of the Union of India apart 

from the private respondents. The respondent No.8 in his 

written statement while contesting the claim of the 

applicant stated that the allegations made against Whim are 

reckless. it was also mentioned that the concerned 

Government • had already taken a decision to drop the 

prosecution against the resp3ndent No.8. The respondent 

No.9, similarly, in hiswritten statement referred to the 

-. judgment and order passed by the Chief Judicail Magistrate 

in the criminal case discharging the accused persons 

including the applicant vide order dated 21.4.2001. 

4. 	Mr B.K. Sharma, learned Sr. Counsel for the 

applicant in 0.A.No.63/2001 submitted that the decision 

making process • of the Selection Committee was vitiated 
	V 

since...... 



since all relevant materials were not placed before the 

Selection Committee as to the integrity and other matters 

of the respondent Nos.8 and 9. The learned Sr. Counsel 

referring to the Regulations, more particularly as to the 

provisions regarding preparatIon of the list of suitable 

officers mentioned at Regulation 5 submitted that the 

Selection Committee under the law is.required to consider 

the question of suitability of the officers for selection 

with reference to their integrity and should specifically 

record in their proceedings that they were satisfied 

from the remarks i'n the confidential reports of the 

officers selected by them for inclusion in the Select List 

that there was nothing against their integrity. Admittedly, 

the Selection Committee on the date of selection since not 

made aware of the proceedings mantioned, relevant materials 

were kept away from the Selection Committee and thereby 

affected the decision making process, contended M.r B.K. 

Sharma. The learned Sr. Counsel also submitted that 

particularly in the case of O.A.No.63/200l, the officer had 

a brilliant track record. Mr B.K. Sharma further contended 

that there was down gradation in the ACR of the applicant 

without adequate notice and therefore, the applicant in 

O.A.No.63/2001 did not receive fair consideration before 

the Selection Committee and thereby the applicant was 

denied the protection guaranteed under Articles 14 and 16 

of the Constitution. 

5. 	Countering the arguments of Mr B.K. Sharma, Mr A. 

Deb Roy, learned Sr. C.G.S.C., contended that under the 

constitutional and statutory sdheme the eligible officers 

I are only entitled for consideration of their case 	and 

there is no fundamental right for being appointed. 	The 

Selection Committee duly assessed the service records and 

!1 

/ 

thereafter ........ 



thereafter on assessment of individual merit the high-

pcwered committee selected the persons in accordance with 

law. Mr Deb Roy submitted that the State Government 

intimated the fact of sanctioning of prosecution in respect 

of respondent No.8. However, the fact of chargesheet filed 

in the Court of Law was not brought to the notice of the 

Commission before the meeting of the Selection Committee. 

In respect of respondent No.9 it was mentioned that some 

vigilance/criminal cases were pending against him and 

chargesheet was filed against him in the Court of Law. 

There is no embargo 'for inclusion of officers in the Select 

List whose integrity certificate is withheld by the State 

Government or against whom departmental/criminal 

proceedings are pending. Their inclusion in the Select List 

remain provisional subject. to furnishing of the integrity 

certificate by the State Government. The officers are 

eligible to be appointed to the IPS if they are exonerated 

from the disciplinary/criminal proceeding etc and integrity 

certificate is issued by the State Government during the 

period the Select List remain operative in terms of 

Regulation 7(4). Mr Deb Roy submitted that the Selection 

Committee which met on 20.12.2000 also included the 

respondent No.9 in the Select ' List at serial No.2 

provisionally subject to grant of integrity certificate 

and clearance ofdisciplinary/criminal proceeding pending 

against. him. Mr Deb Roy submitted . that the Selection 

Committee on the basis of materials on record could not 

treat the disciplinary/crIminal proceeding pending against 

I 

I.  

respondent No.8 as the said' fact was not, brought to the 

rioticeof the Selection Committee and' ther.efore, he was 

included unconditionally. Till the filing of the written I 
statement ....... 
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/ 	 statement the Select List was not approved. If before the 

approval of the Select List the St'ate Government would 

have brought into the notice of the authority the Select 

List could have been modified and the name of respondent 

No.8 might have been made provisional in the Select List 

at the time of approval of the Commission in terms of the 

provisions of Regulation 7. 

6. 	In this proceeding we are basically concerned with 

the process of selection. From the facts alluded, the State 

Government intimated that the prosecution sanction was 

accorded in respects' of respondent No.8, but the Commission 

was not made aware that chargesheet was filed in the Court 

of Law against the said respondent before the meeting of 

the Selection Committee. The integrity certificate of 

respondent No.8 was issued by the State Government, whereas 	
I 

the integrity certificate in respect of respondent No.9 was 

withheld. The Selection Committee could not be faulted in 

considering the cases of respondent Nos.8 and 9 in the 

situation. As per the Government of India decision vide 

G.I., M.B.A. letter No.28/38/64-AIS (III) dated 5.1.1965, 

the Selection Committee is. required to consider the 

question of àu-itability of the officers for selection 

with reference to their integrity and is required to 

consider record the satisfaction from the remarks of the 

confidential report of the officers selected. They are to 

act only on the basis of the materials furnished. On the 

mater-ials available it is difficult to upset the assessment 

of the merits of the persons selected. No malafide or 

arbitrariness i& discernible. There is no allegation of 

malafidé against the Selection Committee. On consideration 

of the materials on record we are of the opinion that the 
	

/ 
Selection Committee fairly considered the case of the 

eligible ........ 
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eligible of±icers on the basis of the service records. The 

Rgulation is a complete code by itself, which has provided 

due safeguard. 

7. 	
In the set of circumstances we do not find any 

merit 	i-n these applications. 	Accordingly both the 

appljcajonz are dismissed. There zhall, however, be no 

order as tocosts. 

Sd/VICE CHAMAN 

Sd/ MEMBER (*d) 

n km 
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THE cENTR(:L ADM I Ni fl RAI I yE: T I F3UNAL GWAHAT I BENCH 
GUWAHA TI 

(App 3. ic at :i. on 	under 	Sect ion 	19 	of 	the 	Cedtrsi 
Admul)jstrat:iI:Jrf Tribunal Act 	1985) 

DNA. No 	 cf 20I1 

BETWE:EN 

Shri. A. Rsjendr'o Sircjh, 
son of Late A. Sajou Sinch 
presently work inc as Commandant . 9th 
Eattailin, Maripur Rif1es Taphon 5  
District Senspati Manipur. 

AND - 

1 The t{Jn :i..o n of mdi a 	rep resen ted by 
the. Secretary to the Government of 
India, Mm ±stry of 	New Delhi. 

2. The Union Public Service Commission 
representedt by Its Che I rman, Dholpur 
House 	Ssh j shan Road 	New 	De ih I- 
ii 0001 

The State of Man ipur represented by 
the Ch ± ef Secretary to the Gove rnment 
of Man apur irnhal 

The State of Tripu.ra represented by 
the L.h.i.af E:ec:retary 5  Agartala,. 

The 	Selection 	Committee 	. (for 
sd ection 	of 	jipç 	officers 	for 
Pm0t I on 	to 	IRS 	held 	on 
20.12.2000), rep resen ted by Shri I1ts 
Prasad Member, UPSC Dholpur House 
Ssh j sh en Road. 

Shri DEL, Vchra, Director General of 
Police 	Govei.. ..imerit 	of 	Tripura 
Acj a rt a is 

:. Shri 	V.C. 	GoLti , 	3:nspectc:r General 
Border Secu r I ty Fo rc e Government of 
IncJis 	New Delhi., 

S. Shri N . Nsc a ra pam, M>S • Command an i; 
Home Guard (Vail ey ) , Man i pur I mph aJ. 

9 Shri. L .K. HokIp, Superintendent of 
Pol ic:e. C'i.me .Drarc:h. tlsnipur 5  
I ip F' a I 

110. S. Mc...cjlemjao Sinch MRS. 

r1ii 
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(under susp emi on 
C/C) The Director Gener'a1 of Pal ice 
Man i p i.t r , I mj  h a 1 

DETAI V OF APPLICA1"ION 

I PARTICULARS OF THE ORDER AGAINST WUCH m€: 	ICA'TION IS 
MADE: 

This present application is directed 	against the 

selection of the Respndents No, €3 and 9 for promotion to 

IPS from amongst the Mariipur Pol 1cc? Serv ice Cadre Officers 

of the Man i-pur SeQment of the Man ipur—Tripura Joint Cadre 

and non .... inc lus:ion of the name oft he Applicant in the sei. ect 

ii - tfnr such promotion in grbss vioL at ion the statutory 

Ru! es. Recu1 ations and Government CLt1dei inee holding the 

field that too by a select ion committee not consti tuted as. 

per the Renul a.t ions holding the f.i, led, 

JURISDICTIoN OF THE TRIBUNAL. 

The Applicant declares that the subject mater of the 

application is within the jurisdiction of this Honble 

I r i bun a 1. 

LIMITATION 

The Applicant dec 1 ares that the present application 

have beer 	filed w:ithi nt.he ilmitat ion period prescribed 

under Section 21 of the Administrative Tribunals Act, 1985 

4, FACTS OF THE CASE 

4,1 	That the Applicant is a titizen of India and as such 

he is entitled to all the richts and privileges 	as 

qua ran teed under the Constitution of Ind i a and 1 aws 'framed 

thereunder.  

42 That.-- the Applicant is a member oft he Manipur Pal ice 

Service (herein after referred to as MRS for the sake of 

--,- 	 ------------- 	 --- -------.- .----. 
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brevety ) 	and is presently posted as Commandant, 	9th 

Battaiiion, ManliJur Rifles at Taphon 

4.3. That the App). icant joined MPS way back in the year 1975 

(25 3.75) 	In the year 1982 he was pr'omoted as Addi 	SP 

Manipur Po). ice, ThE'reafter, in the year 1990, the Appi ic:ant 

was promoted as Superintendent of Police and was posted as 

Suf::.erintendent 	of Po.i ice 	Crime Branch, 	Imphal 	The 

App 1 ic:ant was in the year :1994 posted as Commandant Home 

Guards, Valley, Imphal a :ost wherein he continued ti 1]. 1995 

when he was transfe rred and posted as Superintendent of 

Police, Tamenqlonc The Applicant with effect from April, 

2000 is posted as Commandant , 9th I3attai lion , Man ipur 

Rifles, the post he is c:urrent ly holdinq 

4 4 That the Applicant states that as per the provisions of 

the IPS (Appointment by promotion) Reçjul at ions 	1955, the 

members of the State Police Service are enti tied to be 

promoted to IPS on fulfillment of the cri eri a laid down in 

the said Reciul at ions 	The App I icant is the senior most 

member of the MPG satisfyinc4 all the criteri. a laid down 

under the said recu 1 at i oiis As such Ii is name was duly 

forwarded to the sd ection committee but in the sd ect.1,c)r 

h:1d on 20122000 his name has been left ou t  

improper consideration Be it stated here that the Applicant 

had discharqed the responsibilities entrusted to him to the 

best of hi. s abilities and wi. thout b :t cmi. sh  to any quarter.  

4.5 That the Applicant states that as per :informations 

tathe red by hi in the se 1 ec: t ion c:omrn :1. t tee const :i. tuteci for 

preparation of lit of selected members of MS for promot ion 

to IPE3 consi st:ed of the fo:tl winq memb ers 
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I Shri Mata Prasad , Member, IJPSC 	President (RCE.porrderIt: No 5 

2. Shrj Rakesh Chief Secr'etary,  
f3overrfment of Man ipur 	 Member, 	(Respondent No.3) 

V. hul asigas Chief Secy. -- Member, 
Government of Irlpura 

4. Shri D.L. Vohra, DGP 	 -- Member, 
Government of Tripura 

5 Shri V.C. Gaul IS Border 	--- Member, 
Security Farce, Govt. of India 

(Respondent No.4) 

(Responcicnt N.6 

(Respondent N.:7)  

The 	selection 	committee 	in 	its 	meetinc held 	on 

20. 12.2000 	considered the case of 	the 	fo). lowinc 6 	officers 

of the MPG cadre 

NAME DATE OF BIRTHUl 

Rajendro Sinch 28.6.50 
S. 	Tuaichjnkham 	(OT) 1.3.47 
N. 	Ngaraipam 	(Si) 5. 3.47 	(Respondent No. 	8) 
L.K. 	Haoklp 	(Si) 1.3.53 	(Respondent No. 	9) 

,- 	E. 	N. 	Mani 	Sinch 1.2.46 	(Applicant) 
F. 	S. 	Manciiemjaa Singh 1.3.56 

Be 	it state here that the Applicant has an unhi emished 

service 	career 	and no 	departmental 	and/or criminal 

pr'oceecJinc 	is 	pending acainst 	him, 	wher'eas there 	are 

departmental 	as well 	as criminal proceedings pending against 

the Respondents No. 8, 9 and 	10. 

4.6 That as per informat ions gathered by the App). :Lcant 	the 

selection committee in its meet inc held on 20. 12.2000 have 

selected the Respondents No. 8 and 9 for promotion to IRS 

forming the ad ect list of 20002001 In addition to above 

the Respondent No. 10 a long with one N. Man i Sinc1h have been 

cjraded as 'ver'y ciood " Unfortunately., the App ii cant who has 

an unl emi shed caree i' and was the senior most amoncçst the 

officers being c::onsidered, has been left out from be:i.ng 

nc1uded in the seiec:t list due to improper c:onsidration, 

jj?"  
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To the best of the knowi edce of the App I icarit he has been 

craded 'good by the said committee visa-v is the 

Repondeflt5 No. 8 9 and 10 who have been cjraded very good 

inspite of the fact that they have serious charges made 

acainst them for which departmental as well as criminal 

proceedings are pending The aforesaid irregul an ty has come 

to happen because the State of Man ipur did not forward the 

full serv ice part icul ars and details of the Respondents No. 

8. 9 and 10 to the selection c:ommi ttee but for which the 

things would have been di fferent and the name of the 

Applicant would have been invari ably included in the se] ect 

list and the names of the pri 'iate Respondents would have 

been cxc lud-ed * 

47 That the Applicant states that there are serious charges 

pend incj against each of the private Respondents and 

departmental as well as criminal proceedings have been 

instituted against them. The State of Man ipur did not 

intimate anything regarding the penciency of departmental 

and criminal proceedings of serious nature invol v ing the 

very integrlty of the Respc:ndents No. 9, 9 and 10 and only a 

half truth was conveyed to the selection commi ttee in 

respect of the Respondent No. 9 L .K. Hac:kip 

4.8 That the-  Respondent No. 8 who has :eC n nominated as 

selectee No. 1 was placed under suspension by an order dated 

$1 .7.93 in connection with FIR NO. 38 (7) /93 of Imphai 

Police Stat ion registered under sect ion 

120 (E)/4O9/466/4S/4'71 IPO and sect ion 13 (20) M/W Sect ion 

13 (C) of the Prevention of Corruption Act, 1988 whic:h is now 

pending in the Court of the Spec: :i al Judge Man ipur East be ing 

reo istered as Special Tn al No. 1 /2000. The case h as been 

4 



till 

6 

recLstered al1ecinct misappropriation of RS. 	5,699,92,601/• 

which was sanct I on ed for purchase of uniform items for 

Jawans of Ilanipur Rifi es. The irc: ident has cc::me to 1 içjht as 

Un i form Scam" 

Copies of the suspension order, revocation order and 

the chargesheet are annexed as 

respectively. 

49 :rhat, similarly the Respondent No. 9 who has been 

nominated as selectee No. 2 was placed under suspension by 

an order dated 16.2.98 although the same was subsequently 

revoked without pre judice to the departmental proceed :Lnc 

pending acains.t him. A regular F):R caae No. :z (8) 98-IRS., 

U/S 121/121—A/400/212 IPC 13 tJA (P ) Act and 25 ( i-B) Arms Act 

was registered at Imphal P.S. against him and a charqesheet 

No. 32/1PS/99 dated 12.5 99  has already been submi tted in 

the Court of the Chi cf Judicial Naciis.trate Imphal acainst 

him. The charge rd ates to harbourinq in his house the 

members of KNF (P ) one of the active Extremist orcanisat ions 

operating in Manipur. (Six) 6 persons were arrested from his 

house and arms and ammt.tn it ion were recovered as ref 1 ected in 

the charge sheet which has been r'egistered as Cr1.1 (P ) 10/99 

in the Court of CJM, Imphal. Further a departmental 

proceeciing is also pending aga:Lnst him mlt ated vide 

memorandum being No. 4/59/76--MPS/DP (Pt) dated 22.4.99 for,  

commi t't: ing acts of ml sc:onciuc:t , ml sobservat ion and f inanc i al 

impropriety, mismanac1ejnent of Home Guard invol vinc a sum of 

Rs , 23, 17 700/-- sanctioned by the Home Department v ide order ,  

No. 315(64) /9 ..'-±1 dated 9.2.98. The proceed Inc5 is now pending 

before the Commissioner of Departmental Enquiries be ing DE 

No. I /4/CDE/2000. 

I 



Copies of the suspension & revocation orders are 

annexed as 1:1a.:.r. :: 	aicL2. T'especti vely, 

Copies of the FIR and the charesheet are annexed as 

ILreELand 8 (1) respectively. 

Further the copy of the memorandum dated 22499 is 

anne>c ed as Annexure•-9 

4.10 That apart from the above, pr'osecution has been 

accorded in respect of the Respondents No.. B and 9 vide 

orders dated 28..9..98, 1$.. 4..99 and 22.8.. 2000 in respect of 

their involvement in connection with the offence mentioned 

in the orders of sanction itself. 

Copies of the orders dated 28.9..98, 12..4.99 and 

228 2000 are annexed here to as 

respectively .  

.4. 11 That your Applicant states that about 63 cases 	have 

been recjistered acainst the Respondent No. 10 for payment of 

ii :i. eqal 	ex-çjrati a 	amounts while he 	was 	posted 	as 

Superintendent of Police, Thoubal His name has been 

mentioned in all the 60 F...I..Rs filed and all these case 

were rec istered in the month of JUne, 2000. The total 

misappr'oprlatjon alleced ac.iairist the Respondent No. 10 wor-:s 

out to around Rs 60,000,00/...... The Gover'nment of Man ipur has 

vide noti fica.tioni dated 30.. 1 2001 handed over all the said 

60 cases to the Central Buruea of Invest iciat:i.on for' 

irivestiQation. Be it stated here that the Respondent No. 10, 

S. ManQ I cmi ao SInch MPS has been p1 aced under suspension 

vide order bearinc No. 4/ 16/83MP3/J)p dated 20.6.2000 and he 

sil 1 continues to be under suspension. 

Copies of the not i f :i cat ions dated 30. 1 2001 and the 

1~ 
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order dated 2ød.2øøø are annexed hereto as,Ann exure: 

arcjj respective1y.  

The applicant c:raves the leave of this Hon 'bie Court 

for a direction to tfte Respondents to produce the copIes of 

the said F I R s fi led aciainst the Respondent rio. 1ø 

4.12 That the above facts which are of very serious nature 

involving the very intecrity of the Respondents No. S and 9 

who have been seiec:ted for appo.intment to IPS and the 

aliecfation against Respondent No. 11 were never brought to 

the notice of the sd ection committee and those v:i tal 

informations were deliberately withheld from the sd ection 

cornmi ttee , but for which they would not have been selected 

It will be pertinent to mention here that although the 

Government of Manipur in the department of Personal and 

Administrative Reforms (Personne:l. Division) had asked for 

informations as to whether any case is pending against the 

above mentioned 6 officers and the concerned department had 

clearly indica-ted about the pending cases if  mentioned above, 

aQainst the Respondent Na. 8, 9 and 13 but however to the 

best of the knowledge of the Applicant insp.i te of receipt of 

the said informations, same were not furnished and/or macic 

known to the selection committee and the same were 

del iberate ly withheld fac iii. tat inq selection of the 

Respondents No. 8 and 9 Be it further stated that the fact 

of the Respondent No. 10 being placed under suspension was 

not communicated to the selection commi ttee inspi te of the 

fact that the said order of suspens:iorr was passed with in a 

period of 6 months prior to the date of meet ing of the 

sd ect ion committee. 

I 
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4. 13 That the Appi icant states that as per information 

cathered by him from the off ices of the Respondents the 

Respondents No B and 9 have been selected for promotion to 

IPS as selectee No 1 & 2 against the 2 vacancies avail ab 1 e 

for promotion 	The Respondents No S 9 and 10 have been 

graded as very good and because of the said grading 	the 

Respondents No B and 9 by vi. rtue of their seniority have 

been included in the sd ect list The above position would 

have been di -fferent in the event the deficiencies in the 

serv ice of the said Respondents were brought to the not :1cc 

of the seleL .t;ion committee and in such an eventuality the 

App 1 icant who has an unb Lemi shed service career would have 

been given better gradings vis-'a-vis the said Respondents 

and he by virtue of his seniori iy position would have been 

invariably been included in the sle't 1 ist Thus the 

exercise undertaken by the selection committee was 

incompi etc in absence of the ser vice particul ars especi. ally 

the deficiencies existing in respect of the services of the 

sa ici Respondents and the same has resul ted in improper 

c:onsideration causing misc:srri age of justice 

The minutes of the selection committee meeting held 

on 20 12 2000 has not been made public and as such the 

Applicant prays for a direction to the Respondents to 

produce the records of the selection including the minutes 

of the meeting of the selection committee held on 

20.10.2000.  

The Applicant craves leave of the Hon bie Tribunal for 

a direction to the Respondents to produce the copies 

of the communications/correspondence pert sin i.nci to the 

integri. ty certi ficte of the officers considered for, 
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selection to IFS. 

414 That your Appi icarit states that as per recjulataon 3 of 

the IFS (Appointment by p omotion ) Regulations, :1955 	the 

s.c lect ion committee is to he constituted of the 	fol lc:'wincj 

persons I  in add I t ion to the Cli a i rman and/or the meber of 

the commission, in case of a Joint Cadre 

I) Chief Secretary to the Governm 

States 

Director General and Inspector 

Constituent State 

A nominee of the Government 

rank of Joint Secretary. 

n t s of 

G en e r a 1 

of mdi 

the Constituent 

of police of the 

a n o t be 1 ow t h 

In the case on hand, the Director General of Police, 

Man i p u r w h o w a s to be included as a member in the said 

sd I ection committee, was left out As such the selection 

comm i tt:ee being not constituted as per the requirements of 

law, the whole selection h a s. been vitiated. The non-

inclusion of, the Di rector of General of Police, Manipur in 

the said committee was only with the vi CtLj to prevent. 

disclosure before the sd ection commi ttee about the fact of 

pendency of disc ipi mary as well as Criminal Proceedings 

against the Respondents No 8 1  9 and 10 The said Regul at ion 

haying prescribed a procedure to be fo]. lowed while holding 

sd ect ions the same must crupulously he fol lowed The 

provisions of the said Rectul ations havinc, been violated the 

whole select ion process has been vitiated and the same is 

liable to be set aside 

4.15 That the App]. icarit states that as per the irvformations 

2~ 
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cathered 	from 	the offices of the 	Resporidents 	the 

1 Respondents No. S and 9 have been selected for promotion to 

IPS as selectee No. 1 & 2 against the 2 available vacancies 

for promotion and both of them were graded as Very Gci odH 

• 	along with Shri N. Mani Sinqh and Shri S. Man tlemjao Singh 

However, because of their sen ior'i ty the Respondents No 	S 

arid 9 have been included in the select list as the sore 

I selectees 1 caving aside the Appi ic:ant In the event t he 

all egations pendinc against the Respondents No. 8 9 and 

were placed before the sd ect ion com:ni ttee, their grad :Lngs 

would have been different and the Applicant who has an 

unbi emished c:rvjce career would have been given higher' 

gradinQs vis....a-vis the said Responc:Jents and he invari ably 

would have been promoted to IPS. 

4. 16 That the Applicant states that as per the ....equiremerits 

I of the above mentioned promotion regulation the selection 

commi ttee in respect of a joint cadre must he comprised of 

the Director General of Police of the State whose officers 

are be ing considered. In the instant case the DSP 	Nan ipur 

who was the better person to know the service 	credentials 

of -the officers was not included in the committee and the 

DSP of the State of Tripura was included. Thus in absence of 

the DSP Man ipur the se icc...ion commi ttee was not properly 

consti tuted and the rd evant consideration were left out 

from the purview of the sd ection commi ttee 

4.17 That the Appl ic:ant i ...tes that adding insult to the 

in jury a move is on to issue integrity certificate in 

respect of the Respondents No. S and 9 fac: iii at ing their 

appointment to IPS. The Appi ic:ant has rd i ably learnt that 

V 
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the appointment of the said Respondents to IPS is heinçi 

mat cr1 al ised very soon The Government of Manipur for the 

reasons best known to them are mov I nq fast towards i ssLvinq 

the :i.ntepri ty certificate so that the said Respondents are 

appointed in no time It is under these circumstances that 

this OA has been fi leci seek ng ur'ç4ent and irnmedi ate relief.  

Had there been proper consideration of his case based on his 

service records he would have been se 1 ected for such 

promotion Instead the Respondents No 8 and 9 have been 

picked up for promotion to IPS and the Respondent no i3 has 

been çiracied highly inspite of their bad ser'vice records 

4.18 That the App 1 ic:ant states that as per the requl rements 

of the promc:tion requl ations the sd ect 1 i;t should have 

been prepared in such a way so that it c:on t aims the names of 

the selected candidates twice the number 

'acanc I es anticipated in the course of th 

months. Had this requi rement been followed 

requi rement of p1 acing the serv ice records 

be inc considered the name of the Applicant 

nc1uded in the selec:t 1 :ist. 

of SL(bst anti ye 

period of 12 

a 1 o ii q w I t h the 

of the officers 

would have been 

4.19 That the Applicant having come to know about his 

deprivation as stated above submitted a representation on 

15 2. 2ø1i before the UPSC with the copies thereof to the 

concerned authorities mak ing a prayer there in for review of 

the select 1 ist prepared by the selection cammi ttee in its 

neeting held on 20.12.2000. :[nstead of repeating the 

contentions raised therein the Appi icant craves leave of 

the Hon h1 e Tribunal to refer to the said representation and 

the contentions raised therein may be treated to be the 



contentions raised in this DA 

A copy of the representation dated 22. 1.2001 is 

annexed as Annexur'e-1 

420 That the Applicant states that as per the requirements 

of the promotions regul at ions the select list will attain 

its finality only then when the UPSC will consider the said 

select list and give its final approval to the sane Keeping 

in view such a provision in the requl ation the ippi icant has 

submi tted the representation to the UPSC so that final 

approval is not qi yen to the select 1 is.t Hbever, it is the 

apprehension of the Applicant that the UPScnust have g I yen 

the final approval to the sd ect list without considering 

the afore-said representation of te Applicant The 

apprehension of the App 1 icant is further fortified from the 

sp6e& at which the thing are boirrçj 'roved in favour of the 

Respondents No B and 9 towards issuance of the ii' integrity 

certifi'cates which is the (:ondl t ion prec:edent. for 

a.ppc-Intrnent to IPS on promotioal Havinci recard to the facts 

and circumstances of the case it is a fit case for passing 

an interim order as has been prayed fore 

4.21 That the Applicant states that some of the annexures 

per'taining to the Respondents No B l 9and 10 as annexed to 

the OA are the photocop es obtained from the concerned 

ciep tt arid/or the court The on cj i na 1 documents from which 

the photo copies have been obtained being hand written 

natural ly the photo copies are not that legible as one 

expects It is also not possible to tyne out all the 

Annexures accordiriçjly the Applicant prays for acceptance of 

those Ann exures annexed to the OA , with a direction to the 

V AI 
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Respondents to produce the oriinai records if considered 

riecessary.  

5.. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

5.1 For that the proper procedure hav:iric not been fofl.owed 

In the select :i.on of lIPS officers for promotion to IPS, such 

seiectjc:r is not sustainable and liable to be set aside and 

quashed 

5$ 	For that the State of llariipur having not placed the 

full service particulars including the adverse materi ais 

against the Respondents No. S ,9 and 10 before the select ion 

committee and the selection committee having been kept in 

dark about those materials the names of the Respc:ndents 

No8 and 9 havinQ ben included in the select list is per-se 

iiiecjaL 

53 For that the Appi :icant having an 	overall unblemished 

service carrer ought to have been selected for promotion to 

IPS in preference to the Respondents No.. B and 9 who apart 

from not having an unblemished serv ie rec:ords like that of 

the Applicant also have adverse materi ais against them 

5.4 For that the charcies pending against the Respondents no 

8,9 and 10 being of very serious nature which may even 

rrndert hem unfit to be retained in service would have a 

vital bearing on the process of selection and the same 

h av I ng been wi thh ci d from the purv I ew of c:onsi de rat I on the 

eit ire process of selection is Li able to be revi ewed 

5.5 	For that the haste in which things are being moved 

towards issuance of integrity certificates in respect of the 



Respondents 

c:olourab .1 e 

Respondents 

for in the 

is 

No 	9 & 9 spec 

e x e rc i. se of p owe r 

and accord inq ly ju 

nat t e r 

volumes of the malafide and 

on the part of the official 

licial intervention is called 

5.6 For that selection committee being not comprised of the 

most important member viz 	the DGP of the State of Manipur,  

who was/ i a in the know hw of the th i. nçjs, 	improper 

consideration crept up in the process of se 1 e . ion in which 

vital aspects of the matter were withheld but for which the 

Applicant would have got his selection 

5.7 For that as per the requi rernents of the Requl atic:'n 5 of 

the promct ion Regul at ion the size of the select list should 

have been double the number of vacancies and had that 

requ.i remsnt been followed , the name of the Appi icant would 

have been surely included in the sel ect list fad 1 itatinci 

his appointment to IPS by promotion against the avail able 

vacancies durinc the validity of the sel ect list. 

5.8 	For that - the selection committee ought to 	have 

considered the case of the candidates before it in its 

entirety and should not have adopted a p i ecemeal approach 

only to favour the pri vate Respondents 

5.9 For that the selection committee ought not to have been 

Quided by the ACR s alone and ouc1ht to have considered all 

other rd evant service records of the officers considered 

5.11 For that in any view of the matter the impugned se I ect 

list is not sustainable and liable to be set aside and 

quashed 
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The App]. ic:ant c:raves leave of the Hon 'bi e Tribunal to 

urge other and such 	legal grounds as may be 

him at 	the time of 	hear'inq of 	the case. 

admissible to 

6. PfL 	 M.Un 

The Applicant dccl ares that he has no other al ternat:i ye 

and 	efficacious remedy except by way of fi 1 inc: 

application 	He 	is seeking urgent and immedi ate rd 	i cf 

this 

7 	MATTERS 	NOT pft'TJcy FILED OR PENDING EEFORE 	ANY 

The Applicant dccl ares that 	no other application, writ 

petition 	or 	suit 	in respect of 	the subject matter 	of 	the 

instant 	appl.icat ion 	is 	filed 	before 	any other 	Court, 

Authority or any other Eench oft he Hon 'b 1 e Tribunal nor any 

such 	application, 	writ petition or suit 	is pendincm 	before 

any of them 

8 

1 	
Under 	the 	facts and c. rcurnstances stated 	above 	the 

ppl icant 	prays 	that 	this 	application be 	admitted, 

hrec::ords ,more 	part ic:ui any 	the 	r'ecords 	of the 	selection 

:omnitte, 	be 	cal 	ed 	for 	and notice 	be issued 	to 	the 

'F.espondents 	to show c:ause as to why the reliefs sought 	for 

in 	this application should not be grnted and upon 	hearing 

"he 	parties 	and on perusal of the records, be 	pleased 	to 

rant the fol lowinq reliefs 

1 To set aside and quash the sd ect list and/or- the 

:inu.tes of the select ion commi ttee meeting held on 

0. 122:øøø for promotion to IPS from amonçst the rnecrihers of 

.-, J 
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82 To direct the Respondents to hold a review ccl action 

plccinç all the relevant materials in respect of the 

officers as ref iecteci under the head "Facts of the case" 

of the appi icati.c:'n. 

0.4 Any o t h e r relief/reliefs to which the Appl ic:ant is 

ent it 1 cci to and as may be deemed 'fit and proper by the 

Hon 'ble Tribunal 

9. INTERIM ORDER PRAYED FOR 

PenciinQ disposal of the OA the Applicant prays for an 

interim order restraininçf the o f f ic:: i ci Respndents from 

promot in the Respondents No B and 9 to IFS pursuant to the 

impuqned cci ec:t list prepared on the basis of t.ie minutes of 

I the election committee held on 20 :t22000 

10 

The application is filed thr'ouh Advc:cate 

1 1 

I P 0 No 

Date 

J. i) Payable at 	Guwahat i 

12 L I Si OF ENCLOSURES 

As stated in the Index 
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I, Shri A. Rajendro Singh c  MPS, son of late A. Sjou 

Singh, Ni.Eidhu Singh presently working as Commandant, 9th 

Fattai1ion Manipur Rifles, Taphon, District-- Senapati, 

Manipur4 do hereby solemnly affirm and verify that the 

statements made in paragraphs 

a r e true to my kno&JiedQe 

those made in paragraphs 

are true to my information derived from records and the 

rests 	are my humble submissions before this 	Honb1e 

U 

ô Hr.-i &oL 

fi -  pzjk'~ ti/E 
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M e  IUANIPUR 
S JUItE'!'ARiA'1': DEPA1t'JjJJ'J' OF PERSOINE! J  & AR 

E (OVERN() R:I\Ij\NJ PUP, 
JtnI)JIat,thc I 6th lCI)Itlaiy,J 998 

No.4/59/71 PS/D1t 	
Whcrcas a disciplinary proceedings agahist Shri L.K.l laokip,M PS, 

Coitijiclatit ilonic Guard is COlItCI1Jl)lalc(1 on the basis of aIlcgatjojis that he is/has becti using his 
iiiflucjice and official 1)osition to assist his \vi1, a coittestitip candi(la(c for l

3 ye - ciccti011 to Singlia('J') Asseiithly Cutistifucticy as against another c;tndidtic. 

Wlieçe 	
such C(.)t]due( olSitti L.K. I laOkij) is ill Violtj0 of (lie Provisions of Rule 5(4) of (tic CCS (Conduct) Rules, 1964 and JtISl1Utjji issued in this regard. 	 I  

Now, thcich)1 	the ('J()Vcll)ol.ii CXelei5e of (lie poWers Coiilciicd by suh-.iule (1) of tule I () oithe (ciW;il 	ivil 
Setviec(CJajfjcatjoii (,nduct and Appc;tl)R01e5 I 965, lietehy Idaces I (he said Sti, i I ..K,l huikip under siisl)cnsjon with illiiiiedja(c ciftel. 

It is liii thtci' wdcicd that dwing the period that (lie oidcr shall reillain iii fncc the hicadquai (cis of Sun 
L.K.Ilaokip MPS, C.O.,I Ionic Guard shall be Jiuplial and the said SJui 

L.K.I laukip, MPS shalt not leave the hieadquai(cis \Vitllout obtaining (lie prior peinlission 
of (he u tide ts i g tied, 

By oideis & in the liallie of Govet nor 

.) 

(P.Sii:iit( CIlan(lra 
) 	

I  

Co hull is S loll er( 1)P), 

Copy to:- (ovc niliejit 01Mai,j1)1jI 

'1 he Sect et;uiy to Governor, MaIiif)ur 

The Sect chuy to ChiicfMituistcr, Manipur. 
P.Ss to all I\'lilHStcrs,Malujput. 

P.S,o Chief Seelctai'yGovtol' Mamput'. 
The Piitueip:il 

'1 lie I)iicctnr Geticuil of'Pol ice Maiiipuit'- Ion inlolluatiuui & liccessaty action 
All Coinliuissi icis/Seci'(p10s GOV(j)f Maitiptir. 
Chief Ltet'o, al ()tfieer,Mainpiir 

hlleScelelmy lleetionCoiuuru1issjoui(t'lIldilli)ll. 
I lie Sc'; (f( ii \', f\ ii iiIiy of I tome At Hi 
(veI[I,Ii'I(()f 	hhi;I,I'fe\.;J)(hIlj 

peei;ih S(fIet;iv(J Ic)IOC),( 	\'$ofI\'J;IniI)lI 
( ")I)ilIlil;iit 

( ciieJ;il,f'\iaIiif,tii 
'I lie! Iea:luiy officer enujeet md 
Situ 

(.tt;uTd.ljI'/,(f1 	Itook. 
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C 11C(:j 1.0(,I 	C.I 	(2) or 	III i tim 	5 O 	rule 10 o 	L1i 

Orttr -i] Civil 	vjr:o 	(CLi;oir'j(lII(,lI Coti Lyol ind Am' - ei ) iDt]Th, 
1965, 	erU .rovc'kr 	Lho s mL' ordor çr s UOr sion with jttl;ic'1jIt ecre Ct, 	i Lhot: rn:r j uJi cc 

 

to Li ic De:jr Liii' n Li 1' 	roced in q; 	oii dii 
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3 	Si in 	 mo--or 	('J Hr to the Di iii cI o 
Uoner1 Qf P011cc, iHriiur, iiflrlti LI] LI] 	iirLhicy orders, 

i1 	LI ri n iinu o• 	Li i 
(H Vu .i:•i 	1I, 

/; 
(Ichi. 	jiiu1iIii I 	SiLIgh) 

JJrj tIr 	iro Lir'' (D) 	110 	Lbt 	LHv I:. 	.r 	FLiit 	7 

) 'II 	i', 1 	'. 	I 	i -: 	I 	li' . 	H 	vi  
 'l'hr. i'Lrir.. 	t, 	(hj.ur 	Ii 
 2hie r, 	Lo 	i, 	Ctjt;C 	Jijit 	sLur 	 nlur, 
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(:11 	i 	.c 	3 	(71 	,' 	I.; 	r 	, 	I 	I:ii 	I) 	01F.  
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(ovt 	I 	LI 	till 	'Ii 
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mph:] 	3d 	A u 0ust, 1 Y 3. 

Nu.4/59/76r.IpsDpu.t) 	Uhe.eas B case aqaj nst Shri. 
L,K IIi:okjr:..NpSio(]indt 	Home [t1rd 	FIeriip'.'r 	in pact 
oi 3 criminal offec i under .nEtjCLj( 

Now, therefor 	the 'vernor of Pinifr:r 
exercjse of i! -i 	pouirrs conftrrnd 	by the Su u•:". 'i( I )j u f 	Le 1C 	' 
the Cntraj Cji1e v 1 ces( r1lassjf. jctj0n Lontrol nd 
ppeE.1) RHla

s,J965 herny places the said Shri. .L.K .HukIp, 

	

P5,CU/Honie Gard 	;ncer s uspe  isjon with inimejdit effet, 

It is 	rtrti.:r orcreri 	that 	cJ'ring 	e 	od the 
tj5 order rc n 	4 1, c 	(Yio 	i'nrr 	rs 	of hj L .K .Hokjr. 
Thll 	not 

br '1 	ni 	the 	i4d  
i:e.d 	jartcr 	uithnut 	c'tE1inc.j hc 

}ViLUS 	Lppro:j of t.ii 	underqnnd, 

By orders 	in the name o 
Governor, 

) 

( 1.Sharat Ch'.ndra )—'i /J(S 

CoIr)missioner(Dp) to 	Gevt 	of 
Planipur 

Copy to: —  
- 	 Th 	iO. C3ly Lo Gciiernr , f'riipur . 

) 	e 	tr'' to Jier.Mjnjsterlipu 
Th u.S. 	to Chief $erotary,Gbvt, 	Ilanpur, 
The L)lrocLLJ Gnural of Police , f'lanipui 

h1 i 	ter No. 2/ 

	

()
5 	 P\/PH/9/51 dt.:.fl9[3 ) Th :ccounfl 	Gne ci, Nnipur, 

	

6 	) T 	pl 	ci 34;ary(ilorne) , Thvt, OF Ilanipur, 

	

7 	Thu D.I.i(ieflje/ups) 	Police Uopartment,Iviafljpur 

	

(o 	
TL C::rnndt (Hoo Guard) , Manipur 

	

9) j 1 he 	
Trcn sury Ul''firAir cnnu run cI 

AttaSed 

Advocate 
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ORDERS BY T!- GO1OR:,IpUR 	
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lItiphal,. the 25th 1ay,1ggg, . ... 

No. 4/5 9/76-MPS/Dp (I:'L): ir5 an .c'rder Placing 	o 

1<. Ha okp, rips, 	
'v then Co"I'llandant, Home 

Un 
er sune1icn was Inde h'r the Governor oj lipur vide 

Crder No. 4/S/76 NP/p( ) dated 3-8-1. . 

2. 	How, 
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0± 
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3. 	
TFt±s is WitliliL rejur1jC0 
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Ocr 	r- c1 	j-  in 	the fl 	rne 0± 

(j: 	jl tUtu;111 j 	Sin gh) 
Vpur SCcLa, 	(Dii) 	vernnen  t of 

Copy 	t(D:. 

 The E.,  crta; 	to 	Goverflor ,M;flipur 	a j 	ha 0  2 Tli€' 3O(j•ry 	'Lo 	(1ijj 	Mitt 	L(2r, 
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.L; 	M:i ipur. P S. 	to DCI)UtV cici 	Minister,  
4 0  ps Man iur 

to Nifliste/tic. 	
S./r, State p 	 Chairilpal) 

a ')crd,  ii 	J.pur •  
:i 	I 	: 	 air 	ç)vL 	ol 	tI 
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Cril.(p) Case No. 10 of 1999. 

Ref: F.I.R. No, 322(8)98 Inipha1.P.. 

The State of Manipur. 

1 Thongkholun Lupheng @ Kansha (25) 

s/a Late Thangboj, Lupheng Of 

Nongdarn Village,Chief of imy of 

K.N.F(I P) and 6 others 

---Accused peons, 

XEROX C0pi OF THE CHARGE SHEET NO .32/IPS/99 DATED 
12-5-99 IN CONNECTION WITH F.I.R. NO.322(8)98 I.P.S. 
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n pura 2 above, or doon not CPI)rr in preicft bvi 

th 	ui:inci Iithojti 	or oth€rwj 	f ~ftilm or rofujien to cifnpiy 

	

• 	•ith Ilia  Prov .,Lrjjcnu  of Rulo 14 of. the 6intra1 Civj. •S  aervice p  
Cbntro3 & JQpeai)Rubetj, 1965 o- th I. 	

UC u in puru 	tho jiid 
nt 	hold the inquiry ninnt him ex—pax Le. • • 	 • • • 	 0 

	

• 	•)I 	 Att< 	of hri L.1L 1tO)(j) i I V1Cd to Itu : 1)  2Q at 
• .•;tlt;F. the Ontrj] C.1v:L1 Uzvjc (Ootiduot)iii1, 196's U 1er:.ihjch tno Qo.n- a'v.it nhji bring or 	tnpt to brç(y. pOiitica. 

or • 1 jdinu 	to boar up 	iy nuporjo authority tou 'I 	
I 	 Jr- hiu intereato in ropot of Inatt (Irn per t aillifg to hi undc. time 	

If MY ri en 	tc 	in rQceiVq) 

	

• 	II) 	.j - • 	
• 	 •• 	 • 	

• 	 • 	 :. 

	

IC1 	' 

	

I 	 I 

- 	 • 0 	
- 	(• 

• 	 • 	 I 
• 	•, 	 •• 

0• 	
0 	 • 	

5 	

0 	 • 



ANNEXUREA/9. 

/ 
a 
(I 

7 

1 run onoUir pOrioi in recpoct of mly rnttor (3lt 
with in tho roCocdjir, it will be prouumo that .thri 
LI Hokip Lo nwio of nuch a rw.r-tiventation and that 
it hoj be 	inido at hii, instance nd acticx w ill be taken  
'icjinnt hirnor vio1atj 	of rule 20 of tho Cxtr1 Civil 
Cervico(Coduct)110 lg64 

6. The receipt Of thic MemorandLun mr be aciowlcdged, 

Lc. 	 • 	 By ordor & in the n allo  
, 	, 	;•, 

/ 

(1{,jo Shym) 
thief 3cretry to the 00vtoafMmApur 

To 

a ri Lic, fl'oh1p, 	 •• .•• 	 • 
C)MOM don t/ 1bn o Glards ,

/  fl&4pur(uow under UrJpnjci) 
Care of 

 



//. 
/ 

F 

TJTEME " Ui' ARTICI,E3 OF Cl lARGE 

PNNuRE-A/9. 

Innexur..1 ' 
4 	

I;' 

at o ll 	 undei 	trsifri) is hoeby  
c !ii qod of 	owi11j, Lt].p' , H of 	j 	:snduct 	

-

, in- U}.ovdj.rttjon 
and 

MINPUL 

fin;nc1d3, iInt)ror,r: Ly, ml 
F -many 	t of' the Itffl? Guard, 

as dotal Ic.! )oJ,c_v' : 

.Th t, 	-ih :1. 1 	I..•'()' 	 f ni 	- ( ' t'I':;n (iflt, Hvw e Gu ix'd Cs 	n pur I r 	29.) 	()7 to 1 	° r 	.'1a•! ej (l d 	•atc'r(j tlio 	I o rc,u larL1 .nd he FIjnr Li ond on .1 y from his Own resitJenc e and 
ho did no 	 '°on-! 	t hi (,

Ffija1 works and as a result d.tc 1 	 nn'.! X't$rn s t- be SUbFnI Lted to the $t3- Le Govt 	nr.I ( ont]-1 Govt. \•!€r nevej' sent in timP from the 
off ice of the C.orflrp3nd(1n L, Home Gu.'ifd, Thn'1 nur, 	 - 

2. 	
Th:j ,' he had no L )ropelly  

l th 	
u ti Ii ci Lh money AMC tioned y 	e oVt .01 1.' n i )tI1. Vide 01 dej 	.20 6 )/97-ii da ted 

9- 2 - YP V or :pj- 	1. of  
the i.s 	

and Lh I 	de r)°I OyHiCfl'L 	r . 	
ii IlIO I °.'y Liioç Li,n, 	'(•i 	

hjd on 13th 
c 	 w' 	itJ 	415 	 ( 	nm 	1od ' 	rs 	ot cjivo • 	 I 'oJ in Lh  r 	of 	Li, ::Irlifly C en t.r 	, Lu I. t.ici aI:)olIn C 'dr,wn L: . • oi Lhs iw. :° 	

Wa ' shown as (?pendecl fully while purchasig 

Lou1, In i Ute zioluip GuPrd wi Ui u, mu Cte intétb 

hoi OVOX the 1(0111 Guard dpioye for security duty during 
?.r.] i. Ilit ry E icc Lion s were  

the oc 	 r)i 	L', °ani pu1 tiny Lord 	' -y t1i 	Cc1rI,ncj),it 	He had 	;U sod l;ijnj PUIEtt.ion 	 S  of re ords of proc urement of ra
-tjn items Whchwe)e not  PI°Ocujrpd fully 

but 
	

as' issued correctly and phsici1y.:  

he hn(! er'ro J IoU more titan 
400  pOi°°onS OS !flOiiibei'9 of 

 the [[one Gt.1-ck and ca.t led ot.i. foi 
Ira:ining and dutle wi L!ttut co n

svilLinq thy C. OmmanVAAL Geruox-;,J , hOme Guard, Manipui St:,i'tj nq from 	Ai.rch U,ft 2 th J one, ic'ç 	by i6SUig i 	S  • 	a pro - ri;ite order . 	opoVr.Ir 	tljo so UnTIU LIIO]'j -odJ.y vnroj led s 	 lIo,mis• .Gu.0 rd s V.'ho (II dn L. m °L I°Mnd I:iir 	Li';, i.flnq 	)roqrnr,mr,,e duriflg the month of Ai-j.-1 , looP. "oj:• 	
1)aj U U :ij,, Inq a 1 l.OWflflCOS etc wi th'u  any v Ii i 	

so . Ihu he had cau sod logs of Govt - 
Li .' . t n 1 ,1c, • 

• 	!' 	: 	- 	' 	" 	,..I12 	La .1 	r 	OF 	t 
rsv 1' sul;je( Ld to yam 1- i. 	Lion 	b J ;1j, 	i 	: ( 

11""10111 1 	in v irur L Lor, 	['or tJr 	ii 	, 	1:1:10 GUsj-d; 	iStJJ.:I.r-(I f;Lry of 	io id. 	-i i: 	, (,0v L • c, I 	1, 

At!t;a frj 

:i Ld. • . 

S 	S 



.t. 	,. 
: 

) 	

I 

I i i 	 I 	I 

I i it, Lw Ii i 	f J r 	
' 	') n 	Ii 'U] l's ol C pnL W e 	\\ 

StNtumunt to the Pt1. [:y CCPL 	 LI1? I ;'c t 	hat. iorc th  
PO"Funs have IJC!fl unq uthOyKedly enroJ.IQ(1 a : mem . burn of 

"Unc jU;1j  (J On pi lox I. ut Lip' ilJnq tr. 	, j thxoIy LLte;1p- 
tiny to dupe Ui 	iyi 	thw ity wi Ut 	L Oct Iron, 30th 
t.rch,°c 	U1)to July ,ic'çij, 	 . 	. 

• 	6. 

 

	

T1 ui L, It. )i:iJ qi "on 	hio I L': Lu or' Li—SOC taJ: c ritilnal & 
wan L'.:d Ly Police o L :i 	(.')r 	cJ 	ience Wh:ru i'rrned Sew rity 
jUJ ds ,"re ;j1Vjdd. 	 .. 	 . 	 - 

S 

,.i. 



- 

rA I 1N LUT oj ]NPU'I'A'L)r: C)l. N I 'co 	R DUCT  O 
/ 	

NI nj IAVIOUIt 11:1 	LJ1)pOl(.V 01' AItT'j CLI3  01 .  

	

.aOIt i1, whj J. 	rj nr as (  Ma 	
Q"u'andnt (ioine Guard)

nj 	
did not atj th of Uie of the 

GuJ'd) bc n ted a I 	
o a] i the t:inj stj 	'taf f 

n(l othp1 fUfl( Il7'jr 	
nor,liali, ;j Ltefl(J of 

fice 	L 
pay Ctntjc to ILi 

	 ie .did notoffjç 	worj 	a  OV 	 ; 	epoce. 	
orfla 

i 	t. soy. V;I 	. He (lid 	
wj

not. 
sui:'rnl L perIodic a I repo't, fl  rLurns t Litu St; to ov 	as well as to 

the Lentrajot. a result of!liz 	
and flOrl a tt efl f  of U Ice Lhrunc 'tboniy of  n 	 the 11oii Gud Organ0 i 	AiarnL,l C s. 

The Civt .of 	I11 vjde 01( 1 01 'to .2I5(6 	7—u 
dtd 9.2 	of th 	

Depart,,nt sa  tjon. 	a SW:i of'." 
I 5 . 2  17 7oo(r 	

tlntyttre 1akts SOver,,en thousand and SOVOn ILUI,th ed) only. As 

:nd Pocket 	
prnde a) 

lOwe. mesing 3.11O/ance 	
n 

 for a total o 
 and also as duty a.lbow 

	for 	 .
holdj.ncj Pnrlj'tht. Iilc?(. tio s in the month of Febru,ry 1993, 

the 
S3flCtjOflQd 

a1out nd did not Pay'soine Of'the, %
I!es;iP 	

Who Vfl1e 
sent for dutlo s 	

ricj the elej0H':'.:" 
I'lOJ'i?OV, du 

hO ffIlnjpula.tcd 
the aCcounts 	s!ow 	UnsupJ.)jj 

raUon Ite 	
as having bo 	procJ].pd and'j 

5Ucd to the .110 
Gu 	

pOrç001 suI)pOSOd to be undergojg tr311 

• 	• i •: ., 	) Whj l 	
as C.rIJif.nd.j n I(tftJ 

	GUard) 

I Thj)iIj' 	;t 	J 	H i , iiL ,,ç,., 	Ij111. '1U 	1)° 
	of 	ti le  

c' 	 H ()IIk Gu J LI I' 	(? n;"iii 	o i 	rtj,1 tr,  in I, 	U r) 
.' 	. I 

	

(.oulI;d, 	en 	 wL the  
,[ (1Io, Guard 110 	 ) lan1 ux 

Linj U r., 	
to u .6 .9t• 

AltILoucjh such called out 
P(ronq WO1 	;o ''OSP(J io ic 1lfl(JC1'gj 	

trinjng at 2nd Ln, 
An1 our fljfj0 	Und(J tho SI,Io( vi Slot 1  of, the As I I C oindt. ci 1.. .AIUU SiroqiL and 3i.i hrdnr i .1h;irj0 t. ci tMl • IlL i; 

	pci Son 
'ii. H 	joi n  j 	t..im 	%rtj a) 	did not. c:or) 	Le thE: th e 	

were oajj Lrajnj q a).Jowa
nc  e, nies 

5 	aJ I.P'? 	P 'n(t 	kc'i • 	.lO'/.'ien 	tU  i 	Wj thou t .n'j r'4:100 
. 

Thu• he 11rrct " 	t; a 	on'I 	Vt.Jj 
Q>1)(rJj II.lxp 	Ui 	

.;Ir( ount, 

Id 	. 2/ 

	

Afted 	 '•0 

ato 



- 

P 
je 

MNEXURE_A/9 • 

4 • 	A per the COffl)Pn(IjJ111.0f 
in;tructjo isud by the • 

	

	 r mi 
try of home Af f nirc, (ovt . of I ridi; for t' ; idmIni stra- 

tI Qn i Homo Gu,rd th (.hIrc tMr &ircI an tic :1de Is of ,  such prir!o 	
cni:ol1ec' as rer}'ç of. the home Guards are sunb- oec1 to 1.e verifje(1 throuqh the Police or (ID. The ful1nrne 

n(J addre s and pnrentl name uf such onrolioci r)orsons are 

suo)oed to be maintained pronerly in the office of the 
Omit rndant(jtop Guid), Mani ui 	hIo evi , these requisite 

de La 11 Wro i1evr • 111 a 1  n I,ainocj. niv whreahouts of th 	•ro- 
lied persons were nevoi chekod ox vex jf led through any 
;)cJCflCy 	- 

iht 

 

all the Heads of office undei the Police Dept 

h;'ve to su}.init monthly st.iterin I of expedjture for contro 

• llincj expenditure'. The C owlrandant(1jori,é Guard), h. ' •ipur'ws.2 
• 	 also 5UlIJ1ittjncj such 

SttOIftcflt of expenditure every month. 
flo'rever, Shri L.jIaotjj, whijo Itmnctioninq s Commandant 

'(home (;uard), Mn.ipur sunjted wrong 
figures ostatnient 

frc,m the month of April, 1998 onvmarcis by 
concealIng the . ':, 

	• fnc't that exce 	number of Itome GUardS were eno11e'd:,and, 
p-ti d st 'irig f 17011 1 the  month of March,1998. rhat h dinot 
tT1a.1

nLj Oroper records of expenditure as'pxep 	 e 	 ;, the r0le5 and he comrrlittpd gross ac t of financ 	.rn9pi 
lety, The cst book and the bill register 

office of the Comnmnandaflt(jIome GUirJ were not 
signed pxo./ 

perly and thre wa di :rrency. in 
.hc 

Iijj 	
st.' 	 timent o 	Cxp' .n U I Ci dun nq Uu.' Del lod from IL11 .1998 to July, 

. 	 ':' 	•• 	,. tC 

That while fmJnctionirig as ( omIJandant(JIo,iie Guard) ,'Manipur r • L in Was i ovjdej h('U e yuni ds as we 1) a' sec u ity 
escoi ts as a Police Ufficex, flcviever, instead of working as 

j 	
a Slnceie Police bfficer he dl1ov/d to use his own house as 
a 

sheltering plco to anti-SOLIOI elements wantedby 
he 

Police for having COmmitted 
sPvelal crimes in different • 

pirts of 'the state. That on the night of 317,98. an Ay
.  

CD1Uitn 1e(J by Subedir, 3 .E'.Sircih of 57 
(. Ofl]ij Lcd e'ich at the 	• 	huuie where r.L.K .!Ia'ljp was 

• 	rcsi.din 	'jul - Inq the Carc.h, the Arny.( : 	arrested 6 
(1x) i)(Irson7,nflf!tC 

	

Oflt(J • 	/_ 	• 

• 	Aftfed 

Avog&t* 



r ... 	

.' 	 - 

\ . 

i) 	Mr .Tltün (i' ii:' zol 1.i 
I r)hcn Lj 	

-('1110 132 	'1 o rl 1K 	
'.i 

	

n s;j (2) /o 	 j e to (L) 	v.'i U 2 rds of 7,. 	
• ThnqIoj Lnhona 01 

'oncjd;iiq vii .l,icjo 	

. 	 \\ 
L—inc of   

S.S.2nd L1 	
- Cn Ird of A-47 1100k 1 p (: 	Iii lfl (J 1)01 	V ii. - 	(7 .62 a Iflrin) 	 . • 	 2 ,1 ) sb 	(L) LalkFio. hn Ilnoki I)  of IJ°ncjb I 	 • KIiul 1 on . 

S S CpL SQikfiotj_ 
fl 	 - J idS of Joiit 	' Iq flJ( 110 (j 

 mat ( ? •3 

 
of I a 1 )hoU 1iar, 

 Mr .ihoflyS0flh,ou 	
Janth 	

•y..;•,. 
() 	Ol1IOU 	( 2 .

2 ) s/c CL) 
Khu pho 1 of 	tJiiic hI flVUncJ, 

 

	

• 	 ,. 	
... 4 •,_4. rJHnqh n  II 	I'i(2) s/Q 	 I 	s 'f,1 tr.s1j unlnrJ Uokj,) of.  

	

tv1anqho1 vii lag. 	
,4 tr Mon jun Z-1 111 k hoinan ft 0 I 'ang 	

', 
(35) s/o ' .Janglien 0.f iItonc1chaj • 	 j ;rq 	vi ••••  . 	. 

Vqri. •. 	,,.• •• 
The por nut, z SO Oil 	Ld I:'y t shelt 	 h 	AxI!y 	

::'.: •.':. er. in th I1OU 	of ,  ch 
ri.I .K .Uao" • 	

pC'i IoU of ti 	
With th full knowJj0 of Shri 

Thus, he (:oIIiIiii Lted  
gross acts of misconduct UnbeconIi0f.. a (ovL. 	rvPfl0 	

t 

.4 

	

•0• 	••• 	•• 
I'' 	

• 	3 	.4 

•;:;. 	•.. 	;: 

	

' 	• • •, 
• 	• 	• 	• •• 	'• 	• 	•'• — - 	

•0 	• 

•1• 

• 

AF 

4 
	

:°. 
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___ 	

-I/I C, JIThLSS OY Wj THE ARTIcs01, 
	

I 

__ 	 Cf 	
SOUcji 	

PIDVD;,,. 	
I 

	

I 	 i 1 

. 	 ..! 

II 	S 	
( 

Iho 10I1oiing 	
give stte1cti to JrQve 	re 	

: 	•'• 	 * 

I . JCmadarO.laj 	Siqli of 7th in ttncl ed a the 	[i ce 
	

bi JanjpUr flifles 
 DIG/Op$_I cUm  IDC 'flfl1our  

2 	JeIn(j(r Ak 	
idn1,rcJn Siqh of it 4 tn .Ianlur flif1e a 'c It n 	U to th c of I j r o o DJ G/Op sI c u 	G L (Ha), c)Ur * 	I  

Shri pj nth 	KoHl, 	
of th 

1ie 

	

rLQfle GU i d 	
d Ci, ' 	 e office of 

C OII)lI';mfld,int 

(), Marj U 	and   
Shit <risltnd(II&Iofl 

Singh, Arcou;t of tho Offi of CoIslcfllnJ,fll(lk) 	
Guaxj), t'nlpur1 	 * 

The foli,j0 Offj(p]. sha 1. m'ov tho rot
,osod chare 

O1(r:   
f 	 now 'X te(j it the offjç0 

o 	olJ)tlI;flU. t (1 Wine 	t•ia j our 1  

U;i

2 	!hrJ :' • hi j'r., 	jrq 	jj vi, 	C.oli,,j,.,nd01, of home 
. 	Shrj L .KafllLaII0j  

tv rnipui. home 	
Siy 	

Dlvi Siofl Cofflrandor of Guad. 
SEtri N .1 LQCtLOUhI S ngj 

rd. 	
Ulvjs 0 COiil , 	

lI fl.s 	of ,' 
Mani p 	 a ur Home Gu 	 '. 

Q 	 5.. Md.h1abiXui1

r 	
5iefl 	

of Home Gu. U. 
Shi SWUi)fl(Iflt; Sinylt, Division LOIIlfilander'of. flanipur [Ionic GU;i"d. 	 . 

Md.11fljak D1v15j00 coIrInder of 
Mani purhome Guard. Md.Tojien Coy Col:ljinc1*r of A' nipui 
	'.'me Guard. 

( &)..L ) cQtIlla j1')I' 	
0 	

r .fl sirnhJcJjt 	
Ut vi s10 C omH nder of Uoe Gui d. Jr'. 	I'.d.AnUW.Ir !Ij 	

Di vf sjon Cor;i! nde''f' 1101110,Guard 

1[v1 f011oJing docutiients Shall be UtlilSOd as 

	

 to )roV draft chnrqci o • 2 , 	 evidence ' 

1. Letrojletii 	
of I1IIa 1 dtQd 9,7 ,9 	ofl,,jtIi 
	C. 

 
2 	 s he t s  

orjj 	
,f API1S.or 2(tNO) 	0 	

. 	 ,. LoLftr 'O.E1octofl/6//  of .Q 	 doted 23.5.98 /JIG( 'JA) .Irr.t)1 reanrdjng payment0f eiccj 
and submj55j0. of Apfl5 by the 

1flinlncj (.orn7.;nders concerned alongwj Lh the I?flç 1OSUJ es In all 'lOforty sh 
	Ls 

iflIlIc! L of E1rj, tio,  
in all 20 	

Up, 3;IVIpL 	of El)!, UI St. (tWOnLy) thets. 
. Pnyni 	

I: of bloc tion TA/DA for ( I1ar)U1 Dist, 
	1: A. 

	

... 	
:;' 



As.. 1. 1)  
• 	.. 	4 

t 

5. f.0 . I 	 payuient of i.loç tIon FA/DA fir 
Tunnylona tJ1.trjct- iO(ten) 

6 f .  .0 .ol I. [or piyriient 01 L1c tion fA/DA for 1Jk1rui 
District- 11(;ieven) sheets, 

7. A .C. .11oi f o; miymont of 	lec tion TA/DA for (C pur, 
DlsLict_34(thirtyf(,ur) she?ts. 

• C O)y or the ordor of C ()tflI'inndnnt/I IG ,1 npt] I o 
SUI\TnisslOfl cit API1s ol the IA/L 	riiilny a11o; 'ii 0, 

9, A C.fv'l! for nn ', ' 'ent of Election TA/LA for•Thoubal 
Diciilct- 25(U/cryr)X) sh'-ts. 

	

4 	S 	 • , 	 • 10 	A C o I'U for flyi11PnL of LJt)on rn/iji for Th
.
o 

:
uljal L'i I11nqth0ui Ii 	r1nq C ertre- .IQ( ten) ret s . 

	

for pymon t of lc ti.on TI/DA 	r 3Lsupur Ifl tijç t- 24 ( Lwnty four) 	herts • 

12 • A ..,. .1)11 for piyinunt of lilection 1A/L\for Senapiti. 
A k :, 

A .(. .lio! I for piyinent of lilec tion TA/bA for 1itha1 
V1 , 1. Di. s tn 	1.- 27 ( 1.w 	ly cr'von) Shootse 

A L •Ito I I foy pdyrIlPn I of LI °c tion 1A/DA ox 1rnpa1 / List. DIstij( L- 2 6(Lwentysjx) 

	

• 	 •,. 

All the abOVe documents are now V 	
t 

	

Vigilance One reqister bill. Used a s I'C loll 	 Y 
Trainjnq ALlowAnce of home Guard voluntc.i F,. 

As reqards charc 	the 

qivo ?vithnce to oiove the ch-rge. 	 ) 	') 

I • 	¶;hr I. ' .SILyaJ1%tind 	si ncjh, L),IG/Ops-I C Urn LrA3/1101110 Guard, P. 1 anLI)ur. 
2. 	Shri M 	Singh, 1e Lirci A s;tt .C.onidt. 

	

2. 	StII)ed i r DittInq(! 1.?itCi 
, it1 -.Cl1Jrq(? of Training, llouje Guard . 	 . 

4. ¶Iiri Pallon -thang Kom, .1Iead C'.lerk, bfficeof.tho. 
C.Oiniiiind;ri t , I. (owe Gun rd , tnni pur • 	 :. 	•". 

. Shri Krishnar,ioh0n Singh., Accountont 0 ff1cq.o 1 the C.o'InncJnr I 	I (oiie Guard, Mani pur 

	

6. 	I.oc I 1daer ot ration showjn • ri trio s [or hVing 
pIOLUI:eij r.tjon I teins during I . month of February, 

/ 	i'9i • 

• 	 S 	 [hO foflowin (.1oCUIII(nt 	ii be pr6duc od as ovidenc 0, 
I. 

 
o p I cs oi ojJi Is.u'd •I:y 3hLI L.. .1Iaoki) order Mo. 

S 	5 2 /Trq-i_I!L;/ 	d.a ted 20 .2.9 	nd 0 . F 	• 649Q 
WI tOil 26.4 .90 and O dor 	,2/J.j/ 	d led 

•9 	Copy of L no io joi 	5Uli;iI Lt 	1 by the TraJ.- 
ri.n 	¶ LfI of i;,e 	d 	i nd by Wt.A!UU Sinqli , 
l{e tired A tt .0 oiiid 1,, lr;i In i nq ln- h rge of home 

S 	 Attasted 

S 	 - 



JNN XtJRE/9 : 

• 	:—. * 
or . 	. 

Guard 4 
, 	Su bed 1 r '' 	 I' 

and Sh.j 	L 	 Mel tej b O ' ; 
Guard, Manipu ti Tra7 d 

Vol 

'r 4  

flie 
• 	P 	I 	4'/ 	' 	I 	L.. 	,, 	i 

fo) lOwing 	fj I  
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I. 	shri 	.Kh t1 	Ac(• Olin ts Of 	'er/pllQ 	. 
2 	

Shri / .(.cenaJcujri 	
SlicJJL 
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(.1) Thoflqk01 I.1 	Lu rh 

of 	
vI0 	

.Iijef of 	
iF(p) army, 

(2) Soikhotj 	
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seen the Police rcpted • 	1 - 
2c-9-8 submitted by O.C. l).GourE1kishwarSjnçjl of Imphal 
ulic 	t - tion 1.0. of the case praying for ;accorditq 

!7 0 r1ctiox for prosecutjxj. the eccued p6r3onn namely Thong... 
1,1-ioluh Lupheng @ i<ansh (26) /o (L) Thangboi Lupheng of 

(2) Z--1ai)QIOtinCjNn@ Ngamcha a j aroma (23) 
/o 

 
1 1 t0 Sohen Lupho of llphci Uain

F1 c3 (3) 	anjitiinthnng 
Uaoki @ Thangboi () W ilsun (23) s/a late LcJtJthOhCn Hkip 
of I3nghj 1 hu11en who were errestcd on 1.43H98 at 8.45 All 
from he house of CornmerIOntFjoflie Guard Mr.L.K.HaJcjpat New 

and seized OYIQ.32 Pistol.( La llp )-bearirçj- 

	

on slide inside) and 839591 	on 	rIYwIth M 
gazin 0  from the possession of accused:N0 0 1 'S, ix WS of .32 
live rouni of c::irnufljtjons seized from the pO::On of ccüscd 

o 0
2 and One .Ive round of /K 47.- 539/013 seizd from the 

POSSes1onof acCused No0302zj 	32 11.i,stol and emmuni 	
•1 tions1re produced before me by the. r olic 

he perused the Eblice rcpo 	1 1 it relevant per in 
COneCtjon with FIR Na, 322(0)98 IPS U/S 400/2121pc 

25 (if3 	At I ant 	tisfje Lha: IL I:.; nfjt case to 
accord sactjon for proscutj.x 	the above accisd persons £ or 
rocovc, rY of the 	n and anujtjons from 

thO;(UI 	Uirjsed p.os 
sIonof the said above accusi persons 0  

jI.therefore, accord sactjon for prosecution of the above 
accused persons U/S 39 of the Indian .rms Acte 1959 

H.Tmocha Sizxjh) 
District I'lagistr, Irnphp 

;est 

t'lLP 1 rk 
1, Th P O S. to the Chief SecreLij-f,Covt0of ?la4pur4 

I 	2. The SuperjtenflL of Po1lc, 
'mph Wes t District,rlanjpur 
The 0000 Inpha Pli 	St;[on 0  
The relvnt ft1 0  

Attasted 
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MvGc4t 
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RE 4/1 1. 	

rJ 

No. 18/19/88-MCS/1)1" 
GOVERNMENT OF MANI PLJR 

DEI'ARTMENT OF PERSONNEL & ADMINISTRATIVE REFORMS 
(PERSONNEL 1)1 ViSION) 

ORI)ERS BY 11IE GOVERNOR: MANII'IUR 
Imphal, the I 2th  April, 1999. 

Whereas it is ifleged that Shri Lulkhel Khaijamang Haokip. MPS aged about 45 years S/O 
Sunkhojao I lakip of New Lambulanc, Imphal, formerly Conimaiid;iiii I ionic Guard, Manipur 
committed harouring of K.N.F(P) members knowingly iii his residential house at New 
Lambulane, Iniphal on 31-07-1998 at about 0100 hrs. during his service as Commandant 
Home Guard vhich is punishable under section 212 I.P.C. 

And whereas, it is alleged that on 3 1-07-1998 at about 0100 hrs. Sub. Jai I3irSingh, J.C. No. 
20672 of 57 niountain Division and his party conducted a raid in the houseof Shri Lulkhel 
Khaijamang Hokip (L. K. Haokip), MPS, the then Commandant Home Guard, Manipur at 
New Lambulane, Imphal and apprehended 6 (six) K.N.F. (P) activities namely (I) 
Thangkholun Lupheng of Nongdam Village, Chief of the KNF (P) army, (2) Seikhotingam 
alias Ngamchal alias Ngainbou of Maphou Dam, Self Styled Captain. (3) Yangminthang alias 
Thangboy alia William of Bongbal KhuUcn, S/S 2d  Lt., (4) Manglun Haokipof Mongbung, 
Singhal (Finance Cell), (5) ihangsonmuon alias Jonathan alias Maotnon, (Finance Cell) of 
Sinichinvum, j Churacliandpur District and (6) Manlun 	Jamkhoniang alias Mang of 
Khongkhaijang A/P Tuibung Churachandpur and recovered (I) one .32 Service l'istol 
(LLAMA) bcdring No. 830991 and No. 839591 with one magazine, (2) Two live rounds of 
.32 amniunitios (3) 6 (six) rounds of .32 aniniunitions and (4) One live round of AK-47. The 
arrested memers of the underground orgaiisatiou of KNF(P) along with arms and 
ammunitions were handed over to O.C. Imphal P.S. who registered a regular case being F.I.R. 
No. 322(8)984PS U/S 121/121/A1400.212 1.P.C., 13 U.A.(P) Act & 25(1-B) Arms Act and 
investigated ino. 

And whereas,j  the investigation so far reveals prima fade evidence against Shri Lulkhcl 
Khaijamang Haokip (L. I-laokip), MPS, the then Commandant Home Guard for knowingly 
harbouring K.NJ(P) members which is punishable U/S 212 I.P.C. 

Now. Therefore, the Governor, of Manipur is pleased to accord sanction under section 197 Cr 
P.C. for proseution of the said Shri Lulkhel Khaijamang Haokip (L. Haokip), NIPS for the 
aforesaid oflnccs and any oilier offences punishable under the provision of Law in respect of 
the facts aforesaid and for taking cognizance of the said .offtnces by a Court of compeicnt 
jurisdiction. 	I 	. 	.. 

By  orders & in Ilic :ImauIC of the Governor 

Copy to: 

Attaed 

4yocatO 

H 
1 	 \.i 

(II.\Jcl Sliyam) 
I . 	 Chief Secretary, Government o Manipur. 

I) The Directof General of Police with reference to his letter 
No. lCl(42)/98-P1-1Q9008 dated 16-12-98 

2) The Conmniissioner(Financc), Govt of Mat ipur 
3)1 The Sccreiary(Law), Govt of Manipur 
4)1 The Special Secretary/AddI Secrclary(llomc). (iovt of Manipur 

h  

5) The I)eputy Secrctary(1-Ionie), Govt of Manipur with reference to letter 
No.6/1(22)/94-11/166 dated 23-1-99 
The A.I.G. (Admun), Govt of Mammipur. 

7)1 'lIme Smmperimmtcndemmtolpolicc/lnmplmal West l)islrict, Mmmipur 

t) Gimaul lile/Omder l.Iouk. 
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(U issue 	
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NuinIj1).11)1 
Iiiikltuf 

RjlJe. üijft.ti 	viij1 	
tjoifiWill items Iillu((c ( f by (lie L)(J', 
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hi llic ullke uf (lie l
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aljo(1e11 by iI' I)(fl' M:iiijJ)(l (0 (he Maiiiinir Rjj1 	
Ihin;inui15 us Well :is lu Ilie l)lS(IjI 1 "Iiee iii (lie 

AitJ \VliCiCi 
(lie 1)i' MauijJ)(,f vRIC h15 oIfl 	letter No.1 'Ri (3/I /v.1.p I( d;iie( 

	

a Coini 	
liJn(lc(J by Sun \V.j, 

!.Cli'Cii (lie (lieu l)l(;)l5) 
M:iuij1111 iu "enift Ilie 

I(euii:; UC(iiully 
lsstIj(f by lie COilliiiwl(l.uii( 2nd lii,. Maiuiinii

.  l(jIJe 	
aiil Ilie I)isIri(:j I'tiIi 

Ilie l)(j 	
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C10) 
And WlIeR'n 	lIi 	n\estj1iil Iii lititlier lev cIl l s  lint tie D( ;i', N1:,td1,r vide hk ('(lice leiij- Nu.1'R/l3/lIl/HliI I( 	l'd.2;-5 	ci 	usled Sinj N. Niij1 	('U 2tit1 MR :is (lie consignee nithe 111jl)ui 	i(5 I )Uelas ed sIl)J)licr Fi - in is jier SnppI 	dcr No. n helov:- 

1 No StippliLi I in 	Out 	 Qo nitty 	(p1) ()du No 

I. 	M/S Slirce Ding; 	I Woolen Sock(OG) 2,00U 	I i/l'l/VO-('I i(, dated 7-I -1992 	' j011ier LOi$)Or;(j 	

' 
Cient, 	 - 	 .. 

2. 	M/S I3inuirilni 	I. I','I', Shinc(iiitovtt) 	511,136 	l3/Il/'tt. P1 l, iliiicd 1-6-1991 	 •-, 
,AjiwnI, 1st MR 	2. \Vic l)W ('niti 

 3. I huh1' lIuni(()( ) 1(1,617 i'- 	 -do- 
'1. I .e;tiei' Ci oss 	

. 13ci((l(i;ss) 	 300 ins, 	 -do- 
 AWichillclif, flniss 	3,010 us. 	 -do- 

Wet, lieu (Kiuld) 	I,91 its, 	I :t/it/')(li'( 0), d;ift'di 1-7-1991 
WOUlcil hii;Jci 	5,617 	 -iii 

3. 	M/5 AiIiiJ11011 0  1, l.iiil(Wii(In)ttie) 	0,5ii nns 	H/(i/'ffl iliHtI;i'/.J.tp  2. It Violet log 	.1,01(1,iis 	 -di- 3, 
 

S;ck(o( ) 	2,57'I -un- 

5,l)ah cuisine 
 

	

Abdul (;;uuiuduin I. hunt Io Vsi(131;ek) 	2,58 Co -i. 	I 3/ii/9t, Khtciri hietiguout. -pl 0), dated 1912-9I, 

5. 	MIS Shnilika Stiles 	J. Woolen (ci sey (0(J) 3,339 ins, 	(3/i'll I-PlO) died l-H-9L 	 - Cui1,011i111 Dcliii, 	2. Wui(pleit .JcIsy(Killd) 2,320 
	-du- 	 . 

3. Ankle hoo( (Iflaek) I 0,000 ps. 	 -do-  'I, Ck)(Iml Cellular 	12,210 tilts. IQHI;ted I 1-7-91 (Kit;Li) 
 

6, 	M/S Said;r UiuOej,- 	I. Coon, 1)1(1 (t)G) 32,700 butts, 	I 3/I'l/Vo-l'i I(. d:Ued 4-7-91 
 'I'Iuig;il l3;wui', 	' 	2, CoUtu 	(elItI;l - (0() 20,523 titIrs 	 -do- 	

H. 3, Count I)rili(Khald) 12,210 	(is, 	 -do- 

	

& Cliii, 1)101) Atugola 	9,5(0) iiilt 	 -dt- 
 5. Cotton Cellular 	2,'192 lu - S. 	Il/I 4/90-I 1 I 0), d;Ucd 9-0-1 

(White) 
 

7. 	M/S 0.13. Agww;iI 	1. Rule Slug (OG) 	4,045 tins. 	I 3/l'l/90-j' IQ, daed 11-7-91 2nd MR C;iuitceti 	2. I lot li;udge(M1') 	11,038 ,io, 	I 3/l'l/90-I'I IQ, il;tted 1-0-91 
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Aid wheicas the I Ivestiu';,ii,, huiihieu -  evenis thou (Ie l)( P. Mn;up1i 	sated ode cuIsthntiII(( 	 -' - I .uie Cunuiiutee headed iw Shi A. i'uall('t'1) 	it;iu, lift' lien AR;(I'1ki);Nia11,u,u hur physical 	# ci ccl o' ul thic ic in 	tJ ito d b> lift c,cq pit i 	vh cci 	\ u 	ii liii cii 	nd 	iii bin ( () 7 nI Ni it 	I lic Line CuIIIIIIiItcC tiller ehucekjn 	hail Ntihillillud a Icct,jt 	loot lice sojipl y  tot ueceict ni hue qulcuitiby 	,.. 	. uu m nu , dcondihucc , ,auiui,.i3c1.1I ,, . 	'b 	I' 	in ihiesiipphynd-r 

- 
-- 
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tiI)(j 	k)iinIjii vii 	V 
 IIlIn(Ie(I IIIC 	 nini iteiiis uii)(il' I()t)l 

(U the MIt tiis iinl Dislict ('lice UINl,j(F Ii tIe III iRii, (cia field by Ile (0 21 kilt, 

i\nd wie 	is tie lives(jaljn 	liiileu evels il 	il 	:u ;i kilt isnctI lie tiihni liens 
(he fVhjjinr ititle litIHi,,; aid l)itjc( I'nlice 

litii tithe qnnliv :illniicd it 	(lie I)(1', Mniipur 	/ to the esjec(ive 11:1milimr, anti Diirt5, 

(2) SI it i K, Ii Inl 5w1'11, \( (HM) URI (3) Shri N. Jisohuita Si ighi, I lv. Sine i uIiaije ui2nd MR 
iiiiiiil)iuitled the lit 	i(iiyniiiiIitui liens issued Ri (lie MIt 1111s and Ukhio if lee by icring hilse reeej1j( aini l ) i1inh' the  siliatie ni (ie 	((iclil millioljsed by (he kilt ltn',,id I )ilet I 1 uliee in 
eulleci the ulliColill liens ilittied (nm (lie 2nd kIR, Iiieichv iiiilitiii 	lie (Itillillity Illore thin (tie (liUiiili(y issued In (lie MR thus aid I )istilct Idiee. 

And \vlieieus tinin;' hiVe,;ti1;iIj, 	(he toll quantity 	iiiiilh,i ilcill icecived  l'v (0 2nd MIt ilning  199192 hisingsuupJdi(( 

wit) the CO 2nd Mit 	id hue quality actually issued in (lie MIt his auud l)ihic luhee ni Miniiir WCIC 
calculated nd quianiit iii tinibnn tens lnis:ifpinjn ted wuuld he calculated as 

l;.55,O35019 liaise. 'Ilius It has hiei established thai SIn 1(1) N. I\J I " : I 
I  : 

I 
, 

11 
: 
im I;uiklu(, CO 2nd 

NO (2) K. Pishiak Singli, A((()k() 21(1 MIt, (3)N. Jisnitnuta Sin'li, line. Sine iiiehilte 2nd MIt 

entered intoii cii innal cnnsh)iihuey aid in (iluisuanec Ilieteni (lucy lad nns;ulil)iu)l)iiulcd 
ViFIh)us uiufaiii 

iteni; niJ)(jl' lnnl held by (:() 2nd MIt 't'uiihli Rs.55,(13,605*( laMe 
(liii iIu (lie yt':ir 1991 92. 

Now, llieiekuue Itie (u)vy nun ui k'iun1iur lucia1 (lie nilitui Ity cuii(n't('it Id ciuve Shi I ( I ) 
N, N(;najiiani 'I uqIdnul U) 2nd MR. (2) K. ('islak Sih, AC()M) 2iiti kilt, (1) N .J;isuhan(; 
Singhi, liv. ol'2nd MIt iii citliec, alter carelnhiy einiiiuuu (lie nileilla nd cilcuinslaices ii 

lvwwd to the iliclilinn ut tIc use, ei'iisldei liii (lie sid 511 (I) N. Nar:n1iii lnLli(, (2) K. 

i'ishiuL Singi,, A( ')Mj 2nI MIt aol (3) N. lisohinia SliiIi, (liv. Sloe inchiage 211d kilt shiunild he 

uu usecuted iii (lie Uncut ut li\v ha coinliiissj,i cii (lie ulIneus ti/s I 20-li/'iU)/i(,(/l(,hh/.[l (('C aid 
Sceijuit 13(2) icad \Vl iii 5cc. 130 )(e) (.1 l'.C, Act 1988.. 

Now, tIieieRne, lie (tive 	ui ki:uiij,nr do liele(iy iccind suictinu under Section 197 
Cr.l'.C. and 	

(so cider sceticu 19I )(h) P.C. Act Ri priisebiiiii ii (lie sid (I) N. Ngiaipiiii 
l:Ii1!kiuiil (5'l) s/u (1.) N. Ya1 u;ishiii1 	1 ;iuit'kiiiil ciiNji1eIciw 	HOW CO (tili kilt, (2) K. l'isli'ik 

Kiui!al ) ;iIiiLeik;iiihvA(l)((5p/lJl . (l1l11f(J)( 51 (( 
Siiigh (37) s/u (1) N. 'loiN Siiil'li ul Kciuio Maklui1' let liv. 211d Kilt hr the s',id c'IIiiees 
cuiiiuiiit(ed by Uiei aid lily ciihicr olieuiees inciiinioned above ;iiid lbrwkhg cugiiisiuicc of' (lie said 

iliiee/obkices by a Coil nicoii)eteih(jtrjsdie(j1)1 

Dy 'IdeS € 	ill (lie lane oF (lie 

( U,\l<I;SIl ) 
ClieiSeeet:uiy to (he (tveruiiieiI cii kluiiilur 

('cupy to:- 

- 	I. 	(lie 1)1 cciii 	( i'uci:il iii luhl,t', kliuui1uni. 
2. (lie Cun,iilH;i,n(r I (tuuuic, I live nuiciut nikl;uu11,tii 	 r 44as1 d .1. (lie Seelet;uiyl;pv), (uvciuuien( ui ki:iui1nir. 	 ' 
'I. 	1 hJi4 1)11 lA,h 	I. ii Ii) 	hi 

with urRitiute in his (tile i'iii'h/l'/t hi)ç(lt) lap tliied (9--70800 
6. 1 hue S uupci ii ulcuitici it ni l"'ivc, in ij unit \V,'5t, lvii n 
7. ( mu (I Fl ic/( hu (115 I l 	ii:. 
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 17. ;ti 	Nu.)7(()))()() 	III()llI);II I'J. 	
iS/'I I . I .. li( No.9(()7()() Il)')fl();lI j)'• 	

I2(;/I(,/I/ I/Ic)  I ()• FI 	No.9)((,)7()()) 	
U y 'I2)/(i(/.I7 I/I ') i n 20 Jt/S I I P 

Hii I Ilk N0. IUIç)2)i) 'I Iirni 	i';. u/s 'I2H/'I/.•j7 I/I 	i/i 21l. I1f 	II 	jr FIR No. lU2V))))() I IirIj l, u! 'I2U/j(',I7 I!l. 1I 2' H/ FIkN0 lU3(t))Hi)t 	1 Imhj ftS,WS
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 I. Ilk 	 K;ri,uI,ji,1, 	it/s 'I,'/.;(,U/,I Il/I'; t/ 	til I/li : 1 2. FIR No 'I 	)):)UUJVII. 	
rh 'I uI/'Iri/I7l!lUi/rJpjt,j Hfl 3. ilk No, 3 3r)2UUi) N I;ui,, 1  I. iris 

 
1.1. Ilk No.'3.I(i1))çi11

lit:; , 	 tu/.lr/.Ij /Jn ,  1/lo; i/'l I H 5.  ilk N0 3((t)(iU() L'Il1I111 	
'i'j'i(IIi]IiII) 1 /lit, It/' II il'(' •i(• 11< No, 3u(()(n)() N;rkyjijii1 l'.. 

ui:; 	 U/I(1;F/ 
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 'Nt. FIR No, 'IU((i)7UOU K;tkd,1111 I.S. u/s 
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l'npinil, the 20th JtlIe.2u0) 

	

disciphjim 	l)rncecdiii 	 Shri S. Manje 
Siii, MJ' 	Siij>di ,llJj 	lisIlnhll)ilr !)SIi( is 

Nuv, (Iie,e, 	
lie ( JiveIJn,r ('I i\lallipiir 	id the j)"\VeN c 	iIr,ed Ny 

Ilic I) (II Rule 	(I ,, 	t citinit (lvii Ser\'j, 	((ba;sjb 	itinii 	(niitri aFd Appeal) 
hIilt'ji)(, 	

lieehv places tl 	said SIiii 	
Sin,h MI'S ifller 

'vit h i 	IIe,hi,(e: eh)' 

Sit IS. hIIIIift' 	i)i(hCIe t l 

clisioll 

 
I 	, 	

hat, 	
1' IIi periud that tiii 	deih ifi IC am in Nuce, 

	

 iilhiij S.tianlltfl,j,, ' , ilIuhi 	
hP5 shah he at Iniphal and the said Shil S.liIhcIiij.In 	 ,p 	

shall nut leave the lie hihiiauhers wthnnt th 
	evjnn,; 

pCnnjssi,,ii iii the ( hieiStti, t:ii'. 	 it 

	

I ly iiij 	t in the Inune Of the (;uvenlut 

	

(/1. 	all  
l'i'//I/f 

 
(If) I!. Of ii lu/i j/l,,••  

it 

lie Seci'etai V ti the 	
''\crIInr Raj lthIa:ni hiiiphal HIC : 

lh,h'h':/l't,, l ) v 	hlietf\h(Ijt ( 1 	\hl 	

S 

l;itc f Ialiipnu 	
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lIe PS ii ehiei(Id11 
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0. 	
lie I )ijCet,, ( encial iii Puhiec M;unpui 

7. 	All ( tlljl:eIs cnlleerjied 	
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(nard iii, 
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VA. Q_X V n e - 

OW? OP MXPUR 	 9 OPvt OP 	 rM 8, MXZMIR RI 

rapbu. the I Sth bnuy. 2001. 

The Cbxne, 
tyritaft PbU.c 3ervie, Colmissicia, 
Dhelput naws 3hehaJaha ot4 0  now 0e11.. 110001. 

Th9*149h Pvoper Chatie.1. 

Subject .. $ubais1on of 
by Shrl 1% , RóJsnro $1ih,1P 
for r.visdrsg the proceedings 
of the t).P.C. MeetItn  h 
20/12/2000 in the OUice of Tjrtjoo 
Public ericø Ctajon• i 

for Lull facts to the ftTar tmotal 
proceedings and ,

crJ*lnal proseetion 
.sthst S/Thri 3 .1a1chthja1.. 
tap4?s 4 .I .aipjz n 

1ajaia ihg 
 

were not placed 
before the .P.C. RAbOting for prsction 
Of 2(two) i.P.s. Officers to the 
tnien Police service qainst Z(two) 
vecen poets of Z.J. for the Stit* a 
Mmipur in 2000. 

81r. 

I have the honr to sutt the following few facts. 
and points of Lii for rev swing the 	eeedings of the fl.P.c. 

*tiig h*14 Ia the O.ELCe of ujon Public service Csissjo 
now 	on Z/12/21)00. 

the oIlowing M.P.3. Officers in ordar of 
MM1QrIty'WeV4& wjtjg the te of c i raion for appointment 
by procotjoa to the LP.8. aqainst two icent pose of I.P.S. 
for the State Of 	were considered in the settng of 

hell on 20/12/2000 in the  of  fiol of the Union Pub lie 
ervLe Co.tsajonj. 	Thi•. 

Advocate 
Conti•.. • 

4 	_3 ~ - '.. , 



The names Of those M.P.3. Off iearø 'are furnished 
as under s- 

A. Rajendvo Sinb, M.P.. 
3. 1uslhinkham. 4.P. S. 

 
4)s 	K. 4aokip.4.P.3. 

5): 
	 4ent Stnh,4.?.$. 

•'-•• 6): 	3. 	n1jao S in4.".s. 

That, it Is smitt that $1.o.3, 5.!r&ps* 
was piacod ueder suspension vide Oiler me. 19/20/3.MP$/bP 
(A) dt.d 21/1/93 in *=tomplation of a disctpltnsEy Pcocee. 
dings atnst him In connection with flR Case o. 3$( ) 93. 
11P.S. U/S 120.0/409/460/468/471 10,.Co and section 13 
(c) P.C..*ct. Ia wblch is now .pendthq for trial in the Court 
of Speia1 Judq, !4anipur $et bethj Speetsi ?rt.1 No.1 Of 
ZGOO. The ease wee for miaa p oprIation Of fts.3S669892601/.. 
Vh1Ch 4&9 . seactiánad for the purchase of Jnifrm itams for 

of P(aaipur Rifles which is kn.s as tifogr.s SCAM. 
The Cbie Sheet of the said PXR case was issued on 2 S/9/200 0 
and it was received in the Court of. Spscial 	g..4a0ipur 
ast 06 17/10/2000 

That. the GU8P*R014= order of Shri 1fRq4r&jpM was 
C*v*W without prejudice to the case pending aathat him 
wide Okd.r 50. lWiOfl3.MPSA)P dated 13/4/9. Photo pLes of 

orderi tw4ftatim order and Cbar.q. Sheet are snob'. 
sed : 	X108 A/1*/2 end A/3 reipsctive1y. 

It Is a. 	Lttsd that Sl.to.4. Shri L.K.Iaokip 
Was pl.aoad under suspension vide Order flo.4/S9/76'.NPSd0P(pt) 
dated 14/2/90 but the suspension order was revoked without 
pr.j4Lce to the deVavtmqmtAaPr0a4WdUq8 pending ajainst him 

1 1 

wide or .x .4/S9/14INP3,tP(pt) dated $13/98. 

That a reçtalar 1PIR Case o.322(9)98.XPS !,/8 121/ 
121.J/400/212 ZPCI U U.A.(P) Act t 2S(1'.3 hms Act was 
reqiatEr*3 at Zphal P.S. sqeinat Shri LK.t1aoiUp and 6(siz) 
otheri and Charge Sh*,.t No.32/IPS/99 dited 12/S/99 has been 

in the Count of Chief JUdicial 14egistr4*te.Impha1 
against Shri Il*t KhstJam*ng  Naokip(t.eokLp) appearing 
at 1.io.7 ooluan No.3 of the charge shoot for heEbouring 
m*her. of K.L?. (P) • an extrestat orqanaation *peratad in 
the St.te of Manipur in the house of L..HaokLp where his 
house was heavily qutrd.d by t4anipur alf Las Jwane whs* he 

,qVe 	was C*sndent. oss Cuards. The accused pa rzons in co1a 

Contd. . .3/. 
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7 
!3.3 from $l.No.l to 6 were arrested from his house 

and recove red arms and amunitions as mentioned in 
cOlun No.5 of the Charge Sheet which has been regis.. 
tered in the Court of Chief  Judicial Maqiatrate,Manipur 
Imphal who citted in the Court of Special Judge, 

Manpu.r East for hearing and for which he was placed under 
Susens ion vide Order No. 4/59/76-MPS/P(pt)dtd. 3/6/98. 

Thatj the suspension order otshri L.K.Haokip 

Was revoked without prejudice to the d rtmental enquiry 

pending against him vide Order No. 4/59/76MPS/tP( pt) dated 
25/5/99. 

Photo copies of the suspension order.revocation 
order, FIR and Charge Sheet are enclosed marking as ANNEXURE.. 

A/4, A/5,A/6, A/i,' A/8 and A/( 1) respectively. 

It is, further su1itted that a departmental 
proceedings against Shri L..Haokip is pending vide Memo.. 

ranura No,4/59/76..MPS/1)P(ot) dated 22/4/99 for cunnitting 

act of misccduct' insubordination and financial impropri-
aty miem nagement of the Home Quards personnel involving 

a sam of Re. 23A7,' 7OO/.. sanctioned by the Home Department 
vide Order No.315(64)/97..H dated 9/2/98of the Home Depar. 
tment for ftioning Home Guards Organisation before the 

Coinis sioner,Departmentl enquiries,Man.tpur,Shri I .S • Laishram, 
I.ASe in connection with D.E.No.1/4/CDE/2000. Photo oop. - 
of the said Memorandum along with articlea of charge etc. 

is 6nclose4 as NEXURE.&/9. 

That, vide Order No.18/203/2000.P/1)P dated 22/8/ 

2000 the prosecution sanction has been accorded against Shri 
N. Ngaraipam Tangkhul,MPS to prosecute him"'bi the Court of 
Law for commission under section 120..B/449/465/468/471 IPC 

and section 13(2) read with section 13(1)(e) of P.C.ACt,1988 

in connection with FIR Case No.368(7)934PS.: &photo copt 
Of the said prosecution order is enc1os0mrking as ANNEXURE-

k/b. 

That vide order No.18/19/8844(S,4)P dated 12/4/99 

the prosecution sanction has been accorded against Shri Lul-

- 	khei Khaijaang Haokip,MPS for harbouring K.H.F.(P) members 

	

Itta ted 	whiCh is punishable under section 212 IPC in connection with 

FIR Case No.322(8)99..XPS under section 121/121iA/400/212 XPC., 

	

AdvocatO 	13 tl.A.(P) Act and 25(1-B) Arms Act. A photo copy of the said 

order is enclosed as ANNEXURE.A/11. 

Contd...4/.. 
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met 

/ 	 It is further .uitted that Shri ?a]chinkhaa 
$40tO ap.aring at 41.90.2 in ordar of seniority ha.s been 
Plaed inder suepens ion vids Order ó. 4/6%/7J4PS1ThP( 1) 
dated 29/3/2000 in contenpiation of a disciplinary procins 
instituted astnst him while he was Ccasiant 9th %n,Mantpur 
Rifles. A photo copy of the said order is nc1øe4 markth as 

That, ShrL S.Man1em$ao sin i.NPS(a1.1e.6) in the 
list has also been placed under euip.nsioá vide Order ro.4/16/ 
93iøMSA)P dated 20//200 in contemplation of a disciplinary 
PrOcpftns Lnatitut.d aqainat him while. he was S.P.ishnupur. 
A photo copy of the 44I4 order Is enclosed as 
60(*txty)!.l.A.cae.s haw been rist,red .qatnmt him for 
drawal of ill•e*l e*qrstis owtt to *e.60.00.0)3/.(Rupees 
sixty lskha) and the govt. of lanipur referred those fla Cases 
to C.t. for thorouh thv.stiatLon. 

?Pet *  all these facts regardin criminal proceeiinqs, 
jeP*rtm"ta1  proceedits as well as r.qistraticm of P1* Cases 

the above 4(four) 4P.8. Officer. were not brought to the 
noti of the D.P.C.xee.tie held on 20/12/2030 in the Office 
of Tnton Public Service CeraissLon, thm Delhi. It is eirprisLog 
that 11mm the concerned 0.psrtment certified the int*rity of 
thsS 4(four) 4.9.$, Officers. 

ThstJ 'ander aule 3 of 'MS VOTAX POW RVXCE 
T 	 LA?Xoi 1955 roagd ie the 

Constitution of the *iel•ect coiwsitte., the D..P. .Maniptar 
whe is. waro of all these criminal praeadins and depart. 
m.ntl procaedtus as well as reytetration of !.Z.R.casea 

agetAst those Oft tears was not included in the Committee 
w MMS the .a.P..rripura was included iat. on. V.3oul. 
!.tJ. Roardler Security Porca was included in the Coen.ttt.e 
and as such the selection Comatttas was not properly ca**stt. 
tQted 

That. I ae the senior most M.P.S. Officers within 
the son0 of consideration SUMM the 6(atz) M.P.S. Off leers 
for .romotten of 2(two) 4P.1. Officers to the X.P.S. and 
Iso more than due for the said protion as I have been 
serving more than 25 yoars as P4.P.S. Officer 

C 	

Con t2. .. 5/.. Advo,, 
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/ 	 thatp the ec.alaent of the abowe facts by the 
DeP*teat OMMIMA cause daprivet tn of cay rlqht for pro-
motton to .P.Lw1dch is satnst the Rule  oe -  Li, ao prio 

	

• 	 dpi* of natural jQstLc. 

Xt is. there-fore. •erseetly prayed that the pro 
oa.di-ngs of D.P.C. ball an 22/12/2000 he reviewed for the 
coucaIiet of the above criatnal proc,dtria aa* iptsneatsl 
Prdthi as well as retstration of eriminal cases aqainn 
those Officers in the Ltere.t of Justice an :piio policy. 

Per 4gb act of kthThae3. I e1L ever remain  
qrat.fut to you0 

ndl.osur.i.. As abov. 

rat.• .!raphou. 
the 15th Pebr2aary.2031. 

Avancai Can to: 

Yours faithftiUl!. 

y 

( A. R)O 	),MPS, 
Cowattcast 9th SM .Mantpur Rifles. 

raphou. 

shri 3urini.r tath. 

: Caircoan. 
ion Pviic Service CLesL, 

DMiur noiae.4 $shajahau 	oac. 
N 	81hi410011. 
-G.m. 2i11aL. j 
toint 	er.tary.orth cast. 
<owt. 	of X03140 
MLiatry of Maaa k'EUirs, 
1ew 	eihL. , 

3 • 	Thai Chief Secimterys 
ovt. 	of Maxipur. 

- for favour of 
k1r4 thforeet ton. 

Attasted 

Advoatc 

Co-ant 9th 5N.. Manipsr Rifles, 
?a-pbou. 

-' 	 1IljI _:.1ii.•-.h..u-I. *. P 	 - ( 	 - 	 1- 
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BEFORE THE CENTRAL 1\I)MINI  T~ILkTi 
Ik\7MU 	. 

GJWAHATI BENC 	Gawbt1 t i-9fleA -. 

ORIGINAL APPLICATION NO, 150 OF 20Q 

Shri A, Raj eridro Sin gh. 	..Applicant, 
- vRs_ 

The Union of India 

and others. 	 Respon dents, 

I N D E X 

S1.NO. 	Particulars of Documents 	 Page N0, 

Reply Affid 3 vit wit h 

verification. 	 I to 120  

Vakalatnarna. 	 13 

31 	Notice, 	 14 



BE FORE THE CE' TRAL AEMIN IS TRATI VE T RI BUN AL 
JWAEATIBNqH 

ORJL APP1ICATIONjQJQQ 

BE T WE EN 

Shri A Rajendro Singh, 

Commandant 9th Bn.MR. 

Taphou; Manipur, 	 ...Applicant; 

The Union of India 

The U,P,S.G, 

, The State of Manipur 

4 The State of Tripura and 

6 others, 	 ..F{espondants, 

RI TTFS TATEMBT OF THE g§2ON2&T 

2Sjt J a ) 

i t  NNgaraipam, aged about 54 years,the Res.. 

pondant No8, now serving as Commandant, Ho me 

Guards(V) Manipur do hereby state as follows: 

1. That,I  have çne through the original appli-

cation, the annexure5 annexed thereto and fully 

acquainted with the facts of the case s  All the 

statements made in this wrjtti statement are 

true to my knowledge and these statements are 

made on the basis of records 

Coritd. . .2/.. 



—: 2:- 

2. Th at,before making reply to the statements made 

by the petitioner in his application under reply 

the answering Respondant Submits that the aoplica-

tion is not maintainable for the rea5on that no 

C a use Of action has taken place .and at the same 

time no cause of action is also disclosed. As per 

the facts disclosed in the application, the matter 

relate c  to the promotion/appointment of MPS Officers 

to I.P.S. The matter is to be dealth with by the 

authority concerned and at present the process for 

selection is going on and the same is yet tobe 

completed. If any case is to be filed C<2b should 

be against the order of promotion only and not prior 

to the result of the Selection and as such the present 

Cae is pre-rnatured, ill-conceived and not maintai 

flable and liable to be rejected/dismissed at the 

threshold without going into the trial on merits 

3. That,as regrs para No.1,2 and 3 of the appli-

cation the answering Respondent No,8 denies the 

statement that the non-inclusion If any of the name 

of the applicant in the select list for Promotion t 

IPS was the result of violation of Statutory Rules 

or Regulations or Guidelines holding the field.It 

is unfortunate that the applicant without having 

full knowledge and fact 5  of the selection as well as 

consideration of all the eligible candidates for 

pImotion who are within the zone of Consideration, 

filed the application on assumption and mere surmise 

and that too even before the result of the selectior 

Hence,the application Is very much premature and not 

S 	
Contd. • • . 3/.. 
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maintainable.At the same tirne,since,the time for 

challenging the selection has not come up,there is no 

question of running the period of limit8tion, 

That,as regards para No.4,1, 4,2 and 44 3 the 

answering Respondent have nothing to say, 

That, as regards para No,4,4 of the application 

under reply the answering Respondant submits that 

the applicant was not selected for promotion/appoint 

rnent to the post of I.P.S,by the Selection Committee 

of merit. Even if his statement that this name has 

been left out from select list, there is no question 

of improper consideration as the applicant has no 

right for piomotion/ selection and his only right 

is that his. name should be included in the consi- 

deration as he is within the zoneof considura- 

tion. In the instant case his case for promotion 

was considered by the duly constituted Selection 

Committee and the result of the selection is yet 

to be announced. Hence,the application is devoid of 

merit and de5erve 9  outright rejection at the 

thredshould, 

6, 	That, as regards para No, 4.5 of the application 

under reply the answering Respondant No 8 submits 

that a Committee for selection of suitable persons 

for appointment of State Police Officers to I.P.S, 

by promotion has been constituted under Regulation 

N 0,3 of the Indian Police Service(Appointment by 

promotion)Rgulations,1955; which runs as follows, 



" 3. c0nstltution of the committee to make S€lec.. 

tj0 :. (i) There shall be Constituted for a State 

Cadre or a joint cadre a Committee corsituting 

of the Chairman of the Commission or,where the 

Chairman is unable to attend, any other Member of 

the Gommission representing it and the following 

other member namely:.. 

(a) 	For State other than Joint Cadre: 

1) 	Chief Secretary; 

Officer not below the rank of Secre.. 

tary to the verflment incha.rge of 

Home Department; 

Director—General and Inspector..General 

of Police; 

Where no Cadre post of Director..General and Ins.. 

ector General of Police exists,then the Inspec.. 

tor General of Police; 

A member of the Service not below the 

ran k of Deputy Tn  spector.. Gen eral of 

Police; and 

A nominee of the Covt.of India not 

below the rank of Joint Secretary.  

(b) 	For joint Cadre posts other than Arunacal 

Pradesh Coa..Mi zoram..Union Territories: 

1) 	Chief Secretary to the Govts.of the 

Constituent States; 

ii) Director...General and Inspector_General 

of Police of the Constituent States; 

Coritd,.,5/.. 



Where no cadre posts of Director,Generai. and 

Inspectox...General of Police exists,then the 

Inspector.General of Police of the constituent 

State; 

iii) 	A nominee of the Covt,of India not below 

the rank of Joint Secretary 0  

() 	For Joint Cadre of Arunachal Pradesh—Coa 

Mjram Union Territories: 

1) 	Chief Secretary,Govt.of Arunachal Pradesh; 

Chief Secretary,cbvt,of Coa; 

Chief Secretaxy,GDvt,of Mizor arn; 

Chief Secretary,Delhi; 

Chief Secretary,poncjjchery; 

Inspector General of Police,Arunachal 

Prade5h; 

Inspector General of Police,Goa; 

Inspector General of Police,Mozoram; 

Commissioner of Police,DeJ.hi; 

Inspector General of Po'lice,Pondichery; 

xl) 	Chief 5ecretary,Andarnan and Nicobar Islands, 

xii) 	Inspector General of Police,Mdaman and 

Njcobar Inslands, 

Joint Secretary(UT)Mjnjsy of H0me Affairs; 

xiv) One nominee of the Govt.of India not below 

the rank of Joint Secretary; 

NOTE:.. I. ( Ornmjtted) 

(2 	(The Chair-man or the member of the Commission 

shall pre4de at all meetings of the Committee 

at whIch he is present, 

(3) 	The absence of member,other than the Chair 

man or member of the Commission,5hafl not invalidate 

Cotd. . 



the proceedings of the Committee if more than 

half the members of the Committee had attended 

its meetjngs, *  

In the circumstances, Since the Selection Commi 

'ttee consists  of the Respondent No,3 to 7, the Commi 

ttee is a duly constituted committee as piovided 

under Regulation N0 1 3 of the I.P,S.(pointment by 

promotion) Regulations, 1955, Further,the answering 

Respondent submits that pendency of Departmental and) 

Or Criminal P 1oceedinys against any of the encumbents 

is to be dealt with as piovided under the Regulat.on 

an d the applicant need not worry for the Same, 

7 0  That,as regard 5  para No,46 of the application 

under reply,the Respondent submit 5  that the result 

of the S eleCtiOfl is not yet published. As per the 

Regulajon N0 5, the Committee has to prepare a 

Select list of suitable officer 5  in the manner prow 

vide therein. Thereaftër,the list So prepared in 

accordance with regulation N 0,5 shall then be for.. 

warded to the mmission(UPSC)as orovided under 

re0ulation 6 for consultation.The Comm1ssion,,onsI-

deration and making any changes/modification,if 

necessary,by taking consent of the State as well as 

Central Covt.may approve the list finally as provided 

under Regulation 7, and only thereafter the appointi. 

rncnt is to be made by the Central 	Vt.to the IPS, 

- from the Select list as provided under Regulation 

9 of the IPS (Appointment by promotion) Regulations, 1955, 

Contd,.,7/ 
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In the circumstances,the select list prepared 

by the Committee is a confidential record and the 

applicant perhaps by using unfair means managed to 

know the name 5  of the selected persons Contained in 

the select list prepared by the Selection Committee 

in the Meeting held on 2O/l2/OQ for which the 

applicant is liable to be prosecuted or otherwise 

dealt with departmentally for disciplihery actión 

Not only the SelectJ4st,theappajcant also managed 

to know the ACR gradings of the encumbents as dis-

closed in the paragraph under reply which is also  

confidential and not a.essle by the encumbents 

such act an the part of the applicant is also higl4y 

irregular and uneoming of a Govt.servant and liable 

to be panalised with the extent of removal from 

seri Ce, 

Further,as stated above,the preparation of 

select list was made in the manner provided under 

Regulation N 00 5 and as such there was no irreularity 

or improper consideration. As submitted above,pendency 

of diSciplinery afl/or Criminal proceedings against 

the Respondent N 0,8,9 & 10 has nothing to do'wjh 

the selection inasmuch as till the penalty is imposed 

after conclusion of the enquiry/trial,the 

encumbents shall be treated as innocent as per law 

of the land and as such the applicant need not worry 

for the Same, 

8, That,as regard5  para N0,4,7, 4.8 and 4.10 of the 

application urder reply, the answering Respondant No.8 

submits that the applicant is not supposed to know 

the process made by the State for selection and con 

sideration by the Committee.Hence,the statement that 

Contd, . .8/.- 



the State of Manipur did not intimate anything re gar 

ding thependency of D epartmental/Criminal Proceeding 

to the Selection Committee is based on no records 

and the same is not at all relevant. As regards the 

suspensionin connection with F.I.Ft.CaseNo.368(7) 

93 IP,S,or the peridency of the Special Trial No.1/ 

2000 before the Special Gourt,Manipur the same are 

to be dealt with its on merits and will follow the 

due coursequences only after the Closure/conclusion 

of the proceedings. The applicant has no authority 

to presume that the Respondent NO.8,9 & 10 are quilty 

because of the pendency of the DepartmeritaCriminal 

Proceedings. Further,it is very clear that the appU 

cant as stated by hirnisA  selected or in other Words 

his flame is not included in the select list prepared 

by the Committee constituted under the Re ç ulation. 

From this,lt is concluded that the merit of the 

applicant is lower to the Respondent No 0 8 &9 and 

as such he could not qualify in the selection and 

acordingiy,for reasons best knon to him,the appli.. 

cant is interested in delaying the promot1onby 

raising matters which are not reievant It IS aiSo 

worth mentioning that the applicant claims himself 

to be the seniormost amongst the enCurnbents,but he 

tailed to know that seniority is for the purpose of 

Inclusion in the Zone of Consideration only and, not 

for inclusion in the select list and that the select 

list is to be prepared srictly in terms of merit 

in the manner provided under Rgu1ation N 0 5 of the 

R gu1 ation s, 1955 

Contd. . .9/-. 
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92! That, as regards para No,4,9 & 4,11 of the appli-

cation, the answering Respondent has nothing to say 

S the samels to be answered by the Respondent 

No,9 and 10 

10, That,as regard5 para NO,4,12 & 413 of thejpp 

lication,the iswering Respondent No,8 submit 5  that 

it is for the selection Committee to consider about 

the suitability of the candidates who are to be 

included in the select list.The examinee cannot be 

the Examiner himself.The applicant being a  candidate 

Is not supposed to know the result of the Selection. 

All the charge contained in the Departmental/ 

Criminal Proceedings are yet to be proved and till 

the charges are held proved the Respondt N0 1 8 can 

not be victimised or the basis of the pendency of 

the proceedings.The applicant also has no right and 

authority to compel the selection Committee to per.-

foxined its duty as desireby him. The Contents of 

these paragraph under reply are also highly objec 

tionable as it contains the disclosure of the highly 

confidential matter 5  which could not be madepublic 

after the appointment 4if j 	jit seems 

that the applicant himself was the chairman of the 

Selection Committee. 

It is 5 ubmitted that the Respondent N 0 8 has 

been awarded the Presidents Police Medal for 

gallantry for his excellent valour shown during the 

counter insurgency operation apart from Other medals 

he received in his service career, 

Contd,, .. lo/_ 
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The applicant is neither the authority nor the 

proper person who is Supposed to know the ACR gradings 

of the encumbents.Over and above these,as stated 

above, the applicant is not a member of the Committee 

and he cannot compel the Committee to include his 

name in the Select list. 

11 That,as regard5  para N0.4.14 of the application 

under reply,the answering Respondent.N 0 .8 submits 

that Note No 0 (3) of the Note ç  appended to Regulation 

3 of the I.P.S. (Appointment by promotion) Regulations, 

1955 is very clear. It states that absence of member 

other.than the Chairman or member of the Commission 

shall not invalidate the pxceedings of the Committee 

if more than half of the members of the Committee. 

had attended its meetings.Hnce,the absence of. 

the Directox General of Poll ce,Manipur in the 

Meeting held on 20/12/2000 has nothing to cb with 

the Selection, There is no question of non—inclusion 

of the Director. General of Police,Manlpur in the. 

Oonimitte. He is a member of the Committee. He was 

absent in the sitting of the Committee and as such 

the .Contenton of the applicant that because of non-

inclusion of the D.G,P.,Manipur In the .Meeting of 

the Committee held On 20/12/2000 the Selection is 

vitiated is not at all tenable or maintainable as per 

provision of Note No,(3) to the Regulation N0 0 3 of 

the Regulations, 1955. Hence, the Committee which met 

on 20/12/2000 is a duly constituted COmmittee in 

terms of Eegu1ation 3 of the R egulations, 1955 and 

there is no question of Violation of any provisions 

of the hegulations,1955. 

Contd....1J./... 
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12. That,as regards para No, 4. 15 to 4,21 of the 

application under reply,the answering Respondent No. 

8 submits that the applicant is not suppoSed to know 

everything which is going on in the Govt.of MaflipUr. 

The applicant is vrried of the irite 0rety of the 

private Respondents but he failed to see his own 

integrety in stating many facts which are not supposed 

to be in his knowledge. The applicant has flouted all 

the rIOITnS and rules of official secrets and have 

disclosed such secret and confidential matters.Such 

act on the part of the applicant is highly irre gular 

in nature f0r which he is incompetent to be a member 

of the disipiine Police Force not to speak of promo.- 

the circurnstances,the H0n'ble Tribia1 is 

re auested to pass appropriate order and direction for 

taking appropriate disciplinerY action against the 

applicant. 

However,.the answering Respondent submit 5  that 

the allegations/statements purtaining to the records 

of the State of Manipur or the cvt.of fldia or of the 

UPSC,the same are to be replied by the authority.. 

Con cern ed. 

13, 1 hat, as regard s  the grounds stated under para No,5 

of the application under reply the answering Respond.E1t 

submits that the same are not teneble Or deserves to 

be considered. Further, grounds take therein are also 

not applicable in the instant case. 

At the same time,it is the most important ground 

that the application is premature and not maintainable 

in the eye of law and as such the same de s erves to be 

dismissed as not maintainable and that no Cause of action. 

is disclosed as per fact 5  o;f the Case. 

Coritd.. 12/.. 
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14, That,the application is also liable to be dismissed 

as under Section 19 of the Athilnistrative Tribunals 

ACt,1985, the application is to be made against an 

order I SSUed by the authority.In the  instazt case, the 

applicant is not agrieved by any order inasmuch as 

the order of pibmotion is yet t0 be issued as the 

process for selection and approval under the pIb Visions 

of I.PS,(Appointment by pmotion)Regulajons, 1955 

are yet to be completed. Hence, the applications 

to be rejected summarily as there is nothing to be 

tried and the cause of action is yet to be azose 

15. That,in view of the facts and statements made 

in this written Statement,the applicant is not 

entitled to any of the reliefs prayed in the appli 

cation and no interim order is r quired to be passed. 

Verified that the Statements made in this ReplY 

Affidavit in para N0,1 to 15 are true to my knowledge 

and these statements are made on the basis of records, 

Dt/Imphal., 

the —th July,2001b 

By:.. 	
QajJr 

Ad\pcate 

SIG'!ATURE 0 THE D?ONBJT 

N,N RAIPAM ) 
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IN OA No. 1501 
 

BETWEEN 	 • 

A. RAJENDRO S1NGH  
Vs.. 

UNION OF INDIA & ORS. 	 RESPONDENT 

WRITTEN STATEMENT ON BEHALF OF THE UPSC (RESPONDENT 
NO. 2 & 5) 

I, G.C. Yadav S/o Shri Karnal Singh Yadav aged about 45 years 

serving as Assistant Director in the Union Public Service Commission, Dholpur 

House, Shahjahan Road, New Delhi am authorised to file the present reply on 

behalf of Respondent No. 2 & 5. The deponent is also fully acquainted with the 

facts of the case as gathered from the records of the Commission. 

2. 	That the deponent has read and understood  the contents of the above 

Original Application and in reply he submits as under: 

3.1 	The Union Public Service Commission being a Constitutional Body under 

Articles 315 to 323 part XIV Chapter-Il of the Constitution discharge their 

functions, duties and Constitutional obligations assigned to them under Article 320 

and other relevant Articles of the Constitution of India as per the Rules and 

Regulations in force. / 

3.2 Under Article 312 of the Constitution, the All India Service Act, 1951 was 

passed by the Parliament. In exercise of the powers conferred by sub-section( 1) of 

section 3 of the All India Service Act 1951, the Central Government after 

consultations with the State Governments have framed various Recruitment Rules 

for recruitmentlpromotion to the IAS/IPSIIFS. In pursuance of these rules, the IPS 

(Appointment by Promotion) Regulations, 1955 have been framed by the 



I 
Government of India duly approved by the Hon'ble President as per provisions of 

the Constitution of India (Article 309). In accordance with the provisions of these 

Regulations, the Selection Committee presided over by the Chairman or a Member 

of the Union Public Service Commission makes selections of the State Police 

Service officers for promotion to the Indian Police Service based on the proposal 

and records sent by the concerned State Government including the seniority list 

and other relevant documents. 

3.3 	Thus, in discharge of their Constitutional obligations the Union Public 

Service Commission, after taking into consideration the records received from the 

State Government under Regulation 6 and observations of the Central Government 

received under Regulation 6A of the Promotion Regulations, accord their approval 

to the recommendations of the Selection Committee in accordance with the 

provisions of Regulation 7 of the aforesaid Regulations. The selections so done, 

in a just and equitous manner on the basis of relevant records and following the 

relevant Rules and Regulations, are not open for interference by any authority 

whatsoever, inasmuch as, it would tantamount to curtailment or modification of 

the Constitutional powers of the Union Public Service Commission. 

PRELIMINARY SUBMISSIONS 

4.1 	Most respectfully, the deponent submits that selections of State Police 

Service Officers for promotion to the IPS are governed by the IPS (Appointment 

by Promotion) Regulations 1955. Regulation 3 of the said Regulations provides 

for a Selection Committee consisting of the Chairman of the Union Public Service 

Commission or where the Chairman is unable to attend, any other Member of the 

Union Public Service Commission representing it and in respect of the Joint cadre 

of States of Manipur and Tripura the following officers as members: - 

Chief Secretary to Government of Manipur 

Chief Secretary to Govt. of Tripura 

D.G. or I.G. of Police, Govt. of Manipur 
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D.G. or I.G. of Police, Govt. of Tripura 

A nominee of the Govt. of India not below the rank of Joint Secretary. 

The meeting of the Selection Committee is presided over by the 

ChairmanlMember, UPSC. 

4.2 In accordance with the provisions of Regulation 5(4) of the said 

Regulations, the aforesaid Committee duly classifies the eligible SPS officers 

included in the zone of consideration as 'Outstanding" 'Very Good' 'Good' or 

'Unfit', as the case may be, on an overall relative assessment of their service 

records. Thereafter, as per the provisions of Regulation 5(5) of the Promotion 

Regulations, the Selection Committee prepares a list by including the required 

number of names, first from the officers finally classified as 'Outstanding', then 

from amongst those similarly classified as 'Very Good' and thereafter from 

amongst those similarly classified as 'Good' and the order of names within each 

category is maintained in the order of their respective inter se seniority in the State 

Police Service. 

4.3 	The ACRs of eligible officers are the basic inputs on the basis of which 

eligible officers are categorised as 'Outstanding', 'Very Good', 'Good' and 'Unfit' 

in accordance with the provisions of Regulation 5(4) of the Promotion 

Regulations. The Selection Committee is not guided merely by the overall 

grading that may be recorded in the ACRs but in order to ensure justice, equity 

and fair play makes its own assessment on the basis of in-depth examination 

of service records of eligible officers, deliberating on the quality of the officer 

on the basis of performance as reflected under various columns recorded by 

the ReportingTReviewing Officer/Accepting Authority in the ACRs for 

different years and then finally arrives at the classification to be assigned to each 

eligible officer in accordance with provisions of Promotion Regulations. This 

procedure is uniformly and consistently adopted for all States/Cadres. While 

making an overall assessment, the Selection Committee takes into account orders 

regarding appreciation for meritorious work done by the concerned officer. 
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Similarly, the Selection Committee also keeps in view orders awarding penalties 

or any adverse remarks communicated to the officer, which, even after due 

consideration of his representation have not been completely expunged. 

4.4 The matter relating to assessment made by the Selection Committee has 

been contended before the Hon'bie Supreme Court in number of cases. In the 

case of Nutan Arvind Vs. UOI & others, the Hon'ble Supreme Court have 

held as under: 

"When a high level committee had considered the respective merits of the 

candidates, assessed the grading and considered their cases for promotion, 

this Court cannot sit over the assessment made by the DPC as an appellate 

authority." 

[(1996) 2 SUPREME COURT CASES 488] 

4.5 In the matter of UPSC Vs. H.L. Dev and Others. Hon'ble Supreme 

Court have held as under: - 

"How to categorise in the light of the relevant records and what norms to 

apply in making the assessment are exclusively the functions of the 

Selection Committee. The jurisdiction to make the selection is vested in 

the Selection Committee." 

[AIR 1988 SC 1069] 

4.6 In the case of State of Madhya Pradesh Vs. Shrikant Chapekar, the 

Hon'ble Supreme Court have held as under: - 

"We are of the view that the Tribunal fell into patent error in substituting 

itself for the DPC. The remarks in the ACR are based on the assessment of 

the work and conduct of the officiallofficer concerned for a period of one 

year. The Tribunal was wholly unjustified in reaching the conclusion that 

the remarks were vague and of general nature. In any case, the Tribunal 

outstepped its jurisdiction in reaching the conclusion that the adverse 

remarks were not sufficient to deny the Respondent his promotion to the 

I'  
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post of Dy. Director. It is not the function of the Tribunal to assess the 

service record of a Government servant, and order his promotion on 

that basis. It is for the DPC to evaluate the same and make 

recommendations based on such evaluation. This Court has repeatedly 

held that in a case where the CourtlTribunal comes to the conclusion that a 

person was considered for promotion or the consideration was illegal, then 

the only direction which, can be given is to reconsider ,  his case in 

accordance with law. It is not within the competence of the Tribunal, in the 

fact of the present case, to have ordered deemed promotion of the 

Respondent." 

[JT 1992 (5) SC 633] 

4.7 In the case of Dalpat Abasaheb Solunke Vs. B.S. Mahajan, the Hon'ble 

Supreme Court have held as under: - 

"It is needless to emphasise that it is not the function of the Court to hear 

appeals over the decisions of the Selection Committees and to scrutinise the 

relative merits of the candidates. Whether a candidate is fit for a particular 

post or not has to be decided by the duly constituted Selection Committee 

which has the expertise on the subject." 

[AIR 1990 SC 434] 

4.8 In the case of Smt. Anil Katiyar Vs. UOI & Others, the Hon'ble 

Supreme Court have held as under: - 

"Having regard to the limited scope of judicial review of the merits of a 

selection made for appointment to a service of civil post, the Tribunal has 

rightly proceeded on the basis that it is not expected to play the role of an 

appellate authority or an umpire in the acts and proceedings of the DPC 

and that it could not sit in judgement over the selection made by the DPC 

unless the selection is assailed as being vitiated by malafide or on the 

ground of it being arbitrary. It is not the case of the appellant that the 

selection by the DPC was vitiated by malafide." 

[1997(1) SLR 153] 
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Hon'ble Tribunal would appreciate that in view of the 

aforementioned authoritative pronouncements of the Hon'ble Supreme Court the 

assessment made by the Selection Committee constituted under Regulation 3 of 

the Promotion Regulations is not open for scrutiny by any authority/institutions or 

an individual. - 

CONTENTION OF THE APPLICANT 

5. 	The Deponent most respectfully submits that Shri A. Rajendro 

Singh, a State Police Service officer of Manipur has filed the instant Original 

Application before this Hon. Tribunal praying that the Hon. Tribunal may be 

pleased to set aside and quash the select list/minutes. of the Selection Committee 

which met on 20.12.2000. The applicant has contended that 

in the selection held on 20.12.2000 his name was left out due to 

improper consideration; 

the applicant has unblemished service career and no departmental/ 

criminal proceedings are pending against him whereas there are 

departmental as well as criminal proceedings are pending against the 

respondent No. 8 & 9. who have been selected by the Selection 

Committee for promotion to the IPS; 

the facts relating to pending disciplinary/criminal proceedings 

against respondents no. 8 & 9 were never brought to the notice of the 

Selection Committee. Had these been brought to the notice of the 

Selection Committee, the applicant who has an unblemished service 

records would have been given better grading vis-à-vis respondents 

the Selection Committee was not constituted as per the requirement 

of the law because Director General of Police, Manipur was left out; 

as per the requirement of the Promotion Regulations the Select List 

should have been prepared consisting of names of SPS officers twice 

.1 	 [1 
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the number of substantive vacancies anticipated during the course of 

12 months from the date of the meeting. 

(vi) The applicant has also apprehended that the final approval to the 

select list is being given without considering his representation dated 

22.1.2001. 

BACKGROUND OF THE CASE 

6. 	The Deponent most respectfully submits that as required under 

Regulation 5(1) of the Promotion Regulations, the Govt. of India, Ministry of 

Home Affairs vide their letter dated 11.5.2000 had determined 2 vacancies in the 

promotion quota for recruitment by promotion to the IPS, during the year 2000 in 

respect of Manipur Segment of joint Manipur-Tripura cadre. As per the provisions 

of the Promotion Regulations, the State Government had forwarded the names of 

six officers in the order of their seniority in the State Police Service. The applicant 

Shri A. Rajendro Singh was considered at S.No. 1 in the eligibility list of 2000. On 

an overall relative assessment of his service record, he was assessed as "Good". 

Respondents No. 8 & 9, S/Shri N. Ngaraipam and L.K. Haokip, on an overall 

relative assessment of their service records, were graded as "Very Good". In 

accordance with the provisions of Regulation 5(5) of the Promotion Regulations, 

the names of respondents No. 8 & 9 were included at S.No. 1 & 2 in the Select 

List of 2000 for promotion of SPS officers of Manipur to the IPS cadre of joint 

Manipur-Tripura cadre. At the time of the meeting, the State Government had 

informed that disciplinary/criminal proceedings instituted against Shri L.K. 

Haokip were pending. Accordingly, as per the provisions of proviso to Regulation 

5(5) of the Promotion Regulations, the inclusion of the name of Shri L.K. Haokip 

in the select list for the year 2000 was made provisional, subject to clearance in the 

disciplinary and criminal proceedings pending against him and grant of integrity 

certificate by the State Government. 
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REPLY TO CONTENTIONS 

	

7.1 	As regards the contention of the applicant that his name was left out 

due to improper consideration, the Deponent submits that the applicant was duly 

considered by the Selection Committee which met on 20.12.2000. As per the 

provisions of Regulation 5(4) of the Promotion Regulations, the Selection 

Committee is required to categorize the eligible officers as "Outstanding", "Very 

Good", "Good" or "Unfit", as the case may be, on an overall relative assessment 

of their service records. On an overall relative assessment of his service records, 

the applicant was assessed as "Good". However, on the basis of this grading, his 

name could not be included in the Select List for the reason that the officers with 

higher overall grading than that of the applicant were available, and thus in 

accordance with the Provisions of Regulation 5(5) of the Promotion Regulations 

their names were included in the Select List. The name of the applicant could not 

find a place in the Select List due to lower overall grading and the statutory limit 

on the size of the Select List. Further the Hon. Supreme Court in the case of UPSC 

vs. H.L. Dev (AIR 1988 SC 1069) have held that how to categorise in the light of 

the relevant records and what norms to apply in making the assessment are 

exclusively the function of the Selection Committee. Accordingly the contention 

of the applicant that his name was left out due to improper consideration has 

therefore, no foundation and the same is far from truth. 

	

7.2 	Regarding contention of the applicant that he has unblemished 

service career and no departmentallcriminal proceedings are pending against him, 

the Deponent submits that the promotion of State Police Service officers to the IPS 

are made on the basis of positive merit in accordance with the provisions of the 

IPS (Appointment by Promotion) Regulations 1955. The mere absence of 

disciplinary/criminal proceedings is no criterion for assessing the quality of an 

officer or for his inclusion in the Select List. As per the provisions of the 

Promotion Regulations, the suitability, of a State Police Service officer for 

promotion to the IPS is assessed on the basis of his service records. The pendancy 
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of disciplinary/criminal proceedings, unless the same are concluded and a suitable 

penalty is imposed, has no effect on the assessment made by the Selection 

Committee on the basis of the service records of the concerned officer. The effect 

of the pending disciplinary/criminal proceedings has been provided in proviso to 

Regulation 5(5) of the Promotion Regulations. Proviso to Regulation 5(5) of the 

Promotion Regulations reads as under:- 

"Provided that the name of an officer so included in the list shall be 

treated as provisional if the State Government withholds the integrity 

certificate in respect of such an officer or any proceedings, 

departmental or criminal are pending against him or anything 

adverse against him which renders him unsuitable for appointment to 

the service has come to the notice of the State Government." 

7.3 	Regarding contention of the applicant that the facts relating to 

pending disciplinary proceedings against respondents no. 8 & 9 were never 

brought to the notice of the Selection Committee, the Deponent submits that the 

Govt. of Manipur vide their letter dated 12.9.2000 had intimated that prosecution 

sanction has been accorded against Shri N. Ngaraipam. As per explanation-i 

under proviso to Regulation 5(5) of the Promotion Regulations and also 

reproduced in the preceding paragraphs, the proceedings shall be treated as 

pending only if a charge sheet has actually been issued to the officer or filed in a 

court as the case may be. Since the State Government had not confirmed that a 

charge sheet had been filed against Shri Ngaraipam as per the aforementioned 

explanation, the criminal proceedings were not deemed to be pending against 

Respondent No. 8. The State Government had, however, intimated that criminal 

proceedings were pending against Shri L.K. Haokip and had also withheld his 

integrity certificate. Thus, as per the provisions of proviso to Regulation 5(5) of 

the Promotion Regulations, the inclusion of the name of Shri L.K. Haokip in the 

Select List of 2000 was made provisional subject to clearance in the 
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disciplinary/criminal proceedings and grant of integrity certificate by the State 

Government. 

	

7.4 	As regards the contention of the applicant that the Selection 

Committee was not constituted properly, the Deponent submits that apart from the 

ChairmanlMember, UPSC, who presided over the meeting of the Selection 

Committee, the Selection Committee for Manipur-Tripura joint cadre consists of 

the following officers as Members: 

Chief Secretary, Manipur; 

Chief Secretary, Tripura; 

Director General of Police, Manipur; 

Director General of Police, Tripura; & 

A nominee of the Govt. of India not below the rank of Joint 

Secretary to the Govt. of India. 

All members of the Selection Committee attended the meeting except DGP, 

Manipur. As per Regulation 3(3) of the Promotion Regulations, the absence of a 

member other than the Chairman or Member of the Commission shall not 

invalidate the proceedings of the Committee if more than half the members of the 

Committee had attended its meeting. Thus the contention of the applicant that the 

Selection Committee was not constituted properly is baseless and the same is not 

tenable. 

	

7.5 	Further, the contention of the applicant, that as per the requirement 

of the Promotion Regulations, the Select List should have been prepared 

consisting of names of officers twice ire number of substantive vacancies 

anticipated during the course of the 12 months, is factually incorrect. The 

Promotion Regulations were amended vide Govt. of India notification dated 

31.12.1997, and as per the amended provisions of Regulation 5(1) of the 

Promotion Regulations, the number of the members of the State Police Service to 

be included in the list shall be determined by the Central Government in 

consultation with the State Government concerned and shall not exceed the 

number of the substantive vacancies as on the 1 "  day of the January of the year 
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in which the meeting is held, in the post available for them under rule 9 of the 

Recruitment Rules. Regulation 5(1) of the said Regulations reads as under:- 

"Each Committee shall ordinarily meet every year and prepare a list 

of such members of the State Police Service as are held by them to 

be suitable for promotion to the Service. The number of members of 

the State Police Service to be included in the list shall be determined 

by the Central Government in consultation with the State 

government concerned, and shall not exceed the number of 

substantive vacancies as on the first day of January of the year in 

which the meeting is held, in the posts available for them under rule 

9 of the Recruitment Rules. The date and venue of the meeting of 

the Committee to make the selection shall be determined by the 

Commission." 

In pursuance of the above Regulation, the Central Government had determined 2 

vacancies in the promotion quota, and as per the provisions of Regulation 5(1) of 

the Promotion Regulations, a list of officers found suitable for promotion to the 

IPS consisting of 2 names, was prepared by the Selection Committee which met 

on 20.12.2000. 

7.6 	That the apprehension of the applicant that final approval to the 

Select list is being given without considering his representation dated 22.1.2001 is 

baseless. The factual position is that the representation dated 22.1.2001 of the 

applicant has been examined and the obs*ation of the State Government have 

been obtained. In their comments, the Govt. of Manipur have stated that the fact of 

filing of charge sheet against Shri N. Ngaraipam was not brought to the notice of 

the Committee as it was not known to the Department. In the meanwhile, the State 

Government, the joint cadre authority and the Central Government have conveyed 

their agreement to the recommendations of the Selection Committee that met on 

20.12.2000. However, before the Commission approves the select list, in its letter 

dated 29.6.2001, the State Government has been asked to clarif' whether charge 
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sheet has actually been filed in the court of law against Shri N. Ngaraipam and if 

charge sheet has been filed, his name will have to be included in the Select List 

provisionally subject to clearance of criminal proceedings pending against him. It 

is reiterated that the recommendations of the Selection Committee which met on 

20.12.2000, have not yet been approved by the Commission and is pending the 

response of the State Government. If it is confirmed by the State Government that 

a charge sheet has been filed in the Court against Respondent No. 8 then his name 

will be made provisional subject to clearance in the disciplinary/criminal 

proceedings pending against him. 

8. 	Hon. Tribunal would appreciate that there is no merit in the contentions of 

the applicant. Taking into consideration the submissions made in the preceding 

paragraphs and also taking into consideration the detailed reply filed by the State 

Government and the Central Government, the Hon'ble Tribunal may, therefore, be 

pleased to dismiss the instant Original Application. 

DEPONENT 
-' G. 	(p3S) 

v'C 
•jjon 	- .10 o. 

VERIFICATION 

I, the deponent named above, do hereby declare that the contents of 

the above Reply Statement are believed by me to be true, and based oni. records of 

the case. No part of it is false and nothinterial has been concealed therefrom. 

Verified on 17-7-2001 at New Delhi. 

DEPONENT 

PIP 	

G. C. y,IDA V 
Asst Dt.ector (A!S) 

'ifniQfl Public Service Commission 
NEW DELHI - 110 Oil. 



L 
- • 

CentrI Administrative Tribunftl 

,.. 

	 IN THE CENTRAL ADMIN TRATlTJJL 
	 ck 

* 	GUWAHATI BENCH T 	 McI13  

Guwahati Bench 
	

rf 

OANo. 150 of 2001 

SHRI A. RAJENDRA SINGH 	 : 	APPLICANT 

Vs 

UNION CE INDIA & OTHERS 	 : 	RESPONDENTS 
fl 	 - 

WRITTEN STATEMENT ON BEHALF OF RESPONDENT No. I 

I S.P. Verma s/0 of late Sh. G.D Verma, working as Under Secretary in 

the Ministry 'of Home Affairs , do hereby solemnly affirm and state as under: 

That I am conversant with the facts of the case and competent and authorized 

to file this written statement on behalf of Respondent No. 1. 

That I have read a copy of the petition filed by the petitioner herein and have 

understood the contents thereof. I hereby deny the contentions made therein unless 

the same are expressly and specifically admitted by me herein. 

That the applicant has filed the present application before the, Hon'ble 

Tribunal, praying to call for the records pertaining to the Selection Committee and on 

perusal of the same grant following reliefs:- 

(i) 	to call for the records of the Selection Committee held for preparing the 

Select List of 2000 and to issue notice to the respondents to show 

cause as to why the reliefs sought for in this application should be not 
begrantec: 
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to set aside and quash the select list and/or the minutes of the selection 

Committee meeting held on 20.2.2000 for promotion to IPS from 

amongst the members of MPS. 

/ 	(iii) 	To direct the Respondents to hold a review selection placing all the 

Rfro 	
relevant materials in respect of the officers as reflected under the head 

fo q)  
(S. P. VEMA) 	 ,, Facts of the'case 

Under Secretary 
iq 	That at the outset it is stated that preparation and finalisation of the Select List 

asty of Him. Affa 

d 1it 
New Delli. 

Contd... 
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of SPS Officers for thir subsequent appointment by 'promotion to the IPS primarily 

concern the State Govt. and the Union Public Service Commission. The State 

Government, being the sole custodian of service records of State Police Officers is 

required to furnish a list of eligible State Police Service Officers alongwith the 

relevant documents such as ACRs, Seniority List, Certificates regarding integrity, 

departmental inquiry and communication of adverse remarks etc,, direct to the Union 

Public Service Commission and after receipt of the necessary proposal, the 

Commission scrutinisesthe said records and fixes the date and venue of the meeting 

of the Selection Committee in consultation with the State Government. The 

Government of India only nominates its nominee on the Selection Committee 

Meeting as and when it is fixed by the Union Public Service Commission. The 

recommendations of the Selection Committee as contained in the minutes of its 

meeting are finally approved by the UPSC and thus forms the Select List. Thereafter 

the appointment of SPS officers included unconditionally in the Select List is made by 

the Central Govt. in the order in which their names are include in the Select List for 

the time being in force during the period the when the Select List remains in force. 

6. 	That the facts of the case are that the meeting of the Selection 

Committee to prepare the Select List of SPS Officers of Manipur segment of IPS 

Manipur - Tripura Joint Cadre for their subsequent appointment by promotion to the 

IPS was. held by the UPSC on 20.12.2000. Under regulation 6 of the 

IPS(Appointment by Promotion) Regulations, 1955, as amended from time to time, 

both the State Govt. and the Central Govt. have conveyed their observations on the 

rec.ornmendatjons of the Selection Committee to the UPSC. The reeomrnnrtirn 
are yet to be approved by the UPSC. The Commission has sought,  certain 
clarification / information from the State Government so that the list could be 
approved at the earliest. 

7. 	That in view of the above factual position and considering the replies 

filed by the UPSCand the State Govt., the Hon'ble Tribunal may please pass 

appropriate orders acccrdingly. 

klrn1 r\11 	
Und.r Søcr.tary 

I'1Evv ucLnl  

DATED: 	 Mta$•fHsthAff,jyg 
LX' 	 f4 

Now Psibi. 

Contd.... 
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VERIFICATION 

I, S.P. Verma, aged 53 years, son of late Sh. G.D. Verma, presently posted as 

Under Secretary to the Government of India in the Ministry of Home Affairs, New 

Delhi do hereby verify the facts stated above herein are true to my knowledge, 

information and belief derived from relevant files and records and nothing has been 

concealed. * 

Verified at New Delhi on this day of 	July, 2001. 

$ 

T) 
(S. P. VEPIv! 

Undar Se'ct'i:ry 
1 

nf Home A11j 

NW DoIi, 

+ 

0 


